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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

Otiginal Application No. 126 of 2024 /EZ

In the Matter of:

News item titled “lllegal sand excavation threatens River Bhogdoi in

Jorhat” appearing in The Assam Tribune dated 29.03.2024.

Affidavit in Reply on behalf of the Respondent No.3, The District

Commissioner, Jorhat

[ Shri Nandha Kumar, IFS,son of Natarajan K.M ,aged about 34
vears, by faith - Hindu, by occupation- service, residing at:-DFO
Residence, K.B. Road, Jorhat do hereby solemnly affirm and state as

follows: -

1. That I am the Divisional Forest Officer, Jorhat Division, in the State of
Assam and as such I am fully conversant with the facts and

circumstances of the case.

2. That I have received the notice and copy of the above-mentioned
Original application, as well as the order dated 16.05.2024, of the
National Green Tribunal, Eastern Zone Bench, have gone through the

same and understood the contents made therein.

Ld

Notary, Regd. No. JRT-3

Ger

Dist. Jorhat, Assa

m

[

497



3. That I will traverse only through those portion which are relevant for

the present purpose, as well as for which the clarifications are sought
for. The portions of Original application, not replied to shall not be

treated as to be my admission.

4. That the news item titled “lllegal sand excavation threatens River
Bhogdoi in Jorhat” appearing in The Assam Tribune dated 29.03.2024,
alleges that unchecked and illegal sand excavation had resulted in severe

environment degradation and has altered the course of Bhogdoi river.

B, That the article also alleged that the complicity of various
individuals and entities, accusing them of profiting of illegal sand mining

activities while disregarding the detrimental impact on the environment.

6. At the outset I would like to state about the course of Boghdoi river
which will give a picture about the topography and environment. The
Bhogdoi river is one of the south bank tributaries of mighty
Brahmaputra and originates from the Mokokchung in North Hills of
Nagaland. The river is known as Tsujenyang Nala and it originates and
runs in North-east and South-west direction for a length of about 25
kms, then it runs from South-West to North-East direction and here it is
known as Dessoi river, after covering a 25 kms at a stretch, it again turns
from North-east to North direction and flows for about 16 kms. Then it
again flows for about 32 kms from North and North east direction
uptoJorhat town. From here the river changes its direction towards
north-west and flows for about 60kms before joining the Dhanshiri river,
the nearest confluence of river Brahmaputra, and then flows through
Gelabeel river which runs Bhogdoi river parallel to Brahmaputra river.
The total length of the river is 158 kms, out of which 98 kms is in the
plains and 60kms in the hills.

UTTAM KR. BORAH

- Netary, Regd. No. JRT-3
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7 That, be it mentioned here, sub-section (1) of section 15 and
section 23C of the Mines and Minerals (Development and Regulation)
Act, 1957,empowers the State Governmentto make rules for regulating
the grant of various forms of minor concessions and for prevention of
illegal mining.Accordingly, the State has enacted the Assam Minor
Mineral Concession Rules, 2013 wherein the minor minerals are
classified into 2(two) categories — Schedule X’ and Schedule Y’ The
minor mineral ‘sand’ is under Schedule 7Y’ of Assam Minor Mineral
Concession Rules, 2013.

In this connection, it is pertinent to mention that, the Department
of Environment & Forest is the nodal department in the State of Assam
for dealing with the allotment of mining lease/concession /permit of
minor minerals listed in schedule Y’ and is entrusted with the
enforcement and regulation of mining operations in the state for the

minor minerals listed in schedule Y’

8. Accordingly, 3 (three) Mining Concession Areas ( hereinafter called

as MCA) and 15(fifteen) Mining Permit Area (hereinafter called asMPA)

are allotted along the various mineable stretches of Bhogdoi River after

getting the necessary approval of the Mining Plan from the Director of
Geology and Mining, Assam.

- Copies of all the approved Mining Plan along with

the copy of Google Earth Map showing all the

MCAs & MPAs are annexed herewith and

markedas AnnexureA - collectively.

oLy

Dist. Jorhat, Azgam



and 15 MPAs are stated herein

\

below:

S1 No.

Name of MCA

Area

(Ha.)

GPS Co-ordinate

Remarks

4

Bhogdoi Garmur MCA

No.2

4.83

26°45'21.32"N,
94°13'56.97"E
26°45'15.26"N,
94°14'30.30"E
26°45'22.60"N,
94°13'58.04"E
26°45'13.68"N,

94°14'31.13'E

Bhogdoi Garmur MCA

No.1

4.83

26°45'8.95'N,

94°14'30.30"E
26°45'1.98"N,

94°15'13.74'E
26°45'11.35"N,
94°14'55.96"E
26°45'4.22"N,

94°15'15.21"E

Bhogdoi Malow Ali

Bypass

4.91

26°46'43.08"N,
94°11'6.96"E
26°46'31.41"N,
94°10'56.89"E
26°46'32.73"N,
94°10'56.87"'E
26°46'44.39"N,

94°11'6.74"E

Dist. Jorhat, Assam
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1 No.

Name of MPA

Area

(Ha.)

GPS Co-ordinate

Remarks

Bhogdoi River Sand

Mining Permit Area

4.76

26°47'7.46"N, 94°8'16.06"E
26°47'7.51"N, 94°8'17.05"E
26°46'52.75"N, 94°839.98'E

26°46'51.48"N, 94°8'41.19"E

BhogdoiKothalguri
Mining Permit Area

No.1

0.60

26°39'30.21"N, 94°19'26.17"E
26°39'30.91"N, 94°19'25.70"E
26°39'33.01"N, 94°19'32.57"E

26°39'32.77"'N, 94°19'30.34"E

Bhogdoi River

Dhodarali MPA

3.50

26°39'02.35"N, 94°19'58.98"E
26°39'03.52"N, 94°19'58.38"E
26°38'52.18"N, 94°20'14.97"E

26°38'53.10"N, 94°20'13.43"E

Bhogdoi River Da

Gayan Gaon MPA

1.80

26°47'03.24"N, 94°09'10.81"E
26°47'01.75"N, 94°09'10.82"E
26°46'58.63"N, 94°8'56.78"E

26°46'59.76"N, 94°0856.87"E

BhogdoiMalowkhat

MPA

3.10

26°47'35.03"N, 94°7'39.92"E
26°47'35.63"N, 94°7'41.10"E
26°47'14.07"N, 94°8'1.53"E

26°47'13.01"N, 94°8'1.33"E

oR

Notary, Regd. No. JR%M\7

Dist. Jorhat, Assam
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Spot-1
26°44'06.31"N, 94°16'25.42"E
26°44'08.54"N, 94°16'24.89"E
26°44'03.11"N, 94°16'37.68"E
26°44'05.26"N, 94°16'38.51"E

Bhogdoi River

3.48 Spot-2

Murmuria MPA

26°43'53.69"N,
26°43'53.43"N,
26°43'50.79"N,

26°43'50.37"N,

94°16'41.76"E

94°16'44.30"E

94°16'39.88"E

94°16'42.41"E

Bhogdoi River
Murmuria 14 No.

Line

2.45

26°42'49.74"N,
26°42'51.60"N,
26°42'45.75"N,

26°42'47.66"N,

94°16'55.48"E

94°16'56.86"E

94°17'08.26"E

94°17'09.52"E

BhogdoiGarmur

Dulia Gaon MPA

2.73

26°44'59.69"N,
26°44'57.00"N,
26°44'59.29"N,

26°44'57.35"N,

94°15'31.11"E

94°15'30.69"E

94°15'44.66"E

94°15'44.61"E

Bhogdoi River Dulia

Gaon MPA

0.65

26°44'34.77"N,
26°44'34.17"N,
26°44'24.96"N,

26°44'25.16"N,

94°16'14.90"E
94°16'15.41"E
94°16'23.11"E

94°16'22.85"E

10

Bhogdoi Malow Ali

By-Pass (Silt) MPA

2.21

26°47'09.92"N,
26°47'07.69"N,
26°46'57.11"N,

26°46'59.67"N,

94°12'04.26"E

94°12'03.06"E

94°12'20.89"E

94°12'24 45"E

TAM KR. BORAN

Notary, Regd. No. JRT-3

Dist. Jorhat, Assam

([y(
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11 BhogdoiSolmora 3.12 | 26°47'6.40"N, 94°05'59.68"E
MPA (Silt) MPA 26°47'5.77"N, 94°06'0.73"E
26°47'4.05"N, 94°06'41.95"E

26°47'3.41"N, 94°06'43.01"E

12 Bhogdoi Bhaskar 0.55 | 26°44'53.42"N, 94°15'57.45"E
Nagar MPA 26°44'53.86"N, 94°15'58.19"E
26°44'47.39"N, 94°16'01.49"E

26°44'47.77"N, 94°16'02.34"E

13 BhogdoiDagayan 2.44 | 26°46'48.40"N, 94°9'44.78'E
Gaon 2 No. MPA 26°46'47.21"N, 94°9'45.09'E
26°46'48.18"N, 94°10'10.53"E

26°46'46.85"N, 94°10'9.98'E

L

14 Bhogdoi River 1.20 | 26°39'21.73"N, 94°19'32.91"E
Kothalguri MPA 26°39'22.98"N, 94°19'32.65"E
No.2 26°39'27.77"N, 94°19'23.84"E

26°39'27.85"N, 94°19'22.54"E

15 Bhogdoi River 0.65 | 26°38'05.32"N, 94°22'6.14"E
Dessoi Bagan MPA 26°38'04.78"N, 94°22'5.71"E
26°38'00.83"N, 94°22'17.21"E

26°38'01.50"N, 94°22'17.22"E

9. It is humbly submitted that, the Ministry of Environment, Forest &
Climate Change has issued Environmental Impact Assessment (herein
after referred as EIA) notification dated 14-09-2006, which specifically
states that certain projects/activities require to obtain prior

environmental clearance. The details of the projects or activities which

UFTAM KR. BORAH
otary; Regd. No. JRT-3

Dist, Jorhat, Assam
(( <

[¢7Y




g
require prior environmental clearance are stated in the schedule of the
notification.

In the said EIA notification, all projects and activities are broadly
classified in two_categories- category ‘A’ & category ‘B’, based on the
potential impact on spatial extent and human health and natural and
man-made resources. The projects/activities included as category ‘A’ in
the schedule requires prior environmental clearance from the Central
Govt. in the Ministry of Environment, Forest & Climate Change; on the
other hand, all projects/activities included as category ‘B’ in the schedule
requires prior environmental clearance from the State Environment

Impact Assessment Authority (SEIAA).

10. It is needless to mention in exercise of the powers conferred upon
by the Central Govt. under sub-section (3) of Section 3 of the
Environment Protection Act, 1986 and in accordance with the procedure
specified in the EIA notification 2006, SEIAAs have been constituted in
different states/Union Territories to discharge the functions of the

regulatory authorities for the respective states/Union Territories.

11. It is further submitted that, the Ministry vide notification S.0O.
1886 (E) dated 20-04-2022, has delegated the power to the SEIAA to
grantEnvironmental Clearance (EC) to all minor minerals including sand
mining, irrespective of mine lease area and less than or equal to 250-
hectare mining lease area in respect of major mineral mining lease other
than coal. It is humbly submitted that SEIAA, Assam has granted
Environmental Clearance (EC) to all the above mentioned 3 Mining
Concession Areas and 15 Mining Permit Area of Bhogdoi River.

Copy of thethe notification being S.0. 1886 (E) dated 20-

04-2022 and copies of Environmental Clearances of all

MCA & MPA areannexed herewith and marked as

Annexure-B (collectively)

UTJAM KR. BORAH
tdry, Regd. No. JRT-3
ﬁist. Jorhat, Assam
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12. The answering deponent humbly submits that presently, all the
mining operations are being stalled, in compliance with the Hon’ble
Court’s direction,dated 23 July, 2024, in the case of Pradeep Sekhawat -
vs- Union of India and Ors,. In this connection it is pertinent to mention
that the Government of Assam has directed all the District Commissioners
and Divisional Forest Officers to ensure the completion of DSRs at the
earliest.

Be it mentioned that the draft DSRs are already being prepared and
uploaded in the portals of the official website of each districts and will

soon be finalized.

13. That, the analysis of the course of the Bhogdoi river in 1984 and
2024 shows that the course of the majority stretch of the river remains
the same. Hence, it is humbly submitted thatthe few alterations in the
course of the Bhogdoi River are due to the meandering nature of the river
and cannot be solely attributed to illegal sand excavation as alleged in the
news item title “illegal sand excavation threatens river Bhogdoi in Jorhat”
appearing in The Assam Tribune dated 29-03-2024. This fact is relevant
from the comparison of the Google Map of the years 1984 and 2024.

The copy of Google Earth map showing the course
ofBhogdoi River in 1984 & 2024 are marked and

annexed herein and marked as Annexure - C.

14. The answering deponent also begs to state that, all efforts and
measures have been taken to control/prevent and thereby stop the illegal
mining of minor minerals. It is also submitted that, the Forest
Department, along with the help of Police and District Administration of
Jorhat District are keeping strong vigil on such illegal excavation and

transportation of sandfrom Bhogdoi River.

2

Qs

UTTAM KR. BORAH
Natqry, Regd. No. JRT-3
Dist. Jorhat, Assam
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15.  The answering deponent further submits that, huge penalties are
imposed against the offendersinvolved in illegal extraction/transportation
of minor minerals in order to deter the illegalities of minor minerals. In
this regard, the. details of offence registered for illegal extraction
&transportation of sand during the last 4(four) Financial Years in Jorhat

District is given below:

Financial Total Total Quantity | Total Revenue (Fine +
Year Offence of Minor | Other Govt. Dues) Realized
Mineral Seized | (in Rs.)
(in cum)
A B C D
2020-21 73 832.5 14,77,971.00
2021-22 54 343.69 11,47,467.00
2022-23 103 572.9 42,91,030.00
2023-24 106 500 55,06,566.00

16. That, as per data provided in the above-mentioned table in Para
14, it is humbly submitted that concerted efforts by various departments
have led to increased detection of offences of illegal extraction &
transportation of sand over the years andheft fines are levied on such

illegalities, and thereby controlled the illegal mining to a great extent.

17. That, in view of the aforementioned facts and circumstances, this
Hon’ble Tribunal may kindly be pleased to pass appropriate
order(s)/direction(s) as the Hon’ble Tribunal may deem it fit and proper in

the interest of justice.

18. That the statements made out in the foregoing paragraphs are
true to the best of my knowledge and belief and also based on records and
the same are also my respectful submissions before this Hon'ble Court

and that I have not suppressed any material facts.

<

UTTAM KR.
Notary, Regd.
Dist. Jorhat

Y

No. JRT-)

, Assam
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19. That this affidavit has been sworn in so as to produce as a
piece of evidence to prove the above mentioned facts before the

Hon'ble Court.

OATH

I swear that this declaration is true that it is conceal nothing
and that no part of it is false, so help me God.

N IE oA
" DIVISIONAL FOREST OFFI
mem. JORHAT
Solemnly affirmed before me, by this day I certify that, I read over
and explained the contents to the declaration and the declarant
seemed to perfectly understand them.

v

Identified by:

“ | kal
Advocate J m/ Notary Pubplfc Jofhat
Montu Rajknowa (Advoca:
Jorhat Bar Association, Jorha(\3
2
Earoiment NO- 1074 of 202 ({ ( \P <

UTTAM KR. BORAY

Notary, Regd. No- JRT-3
Dist. Jorhat, Assam



1VHYOr ‘NOISIAIG LYHYOr
§21440 153404 TWNOISIAIQ

yyse3 2jboo

Féc Wy . Z ON Vi LnBleoy

nm_, : {& " | ON Vi unBieuioy

C UL\ YdN IV Jepoyq

. : . Y4 uebeg 10ssag

vdi uebeg 1ossag@r! 1 ; rZ0Z u 1aa 1opBoyg jo asinod
. : (WS) vdw elowios 1opyboyg

¢ 1¢ ON VdW unbjeuioym VoW pues aaiy opBoyg

VdW 'l JepotQ z-uods eunuungy JaAly iopBoyg

| ON VdIN 1InDleuio s 11005 YW eunuung Jaaly 1opboyg

aur | eunuln JaAry 10pboyg
L_. YW uoeq) eyng] Jaaly iopboyg
YN | ou uoeq) uAeq) e(] JaAly 1opboyg

VN lewpivolely iopboyg

- vOW ssedAq iy mojew iopBouyg

auiT | BuUNWIN JaAkY 10pboygh) (Ws) ssedAg iy mojej 1opBoyg
g J Z ON ¥OW Inuues) iopboyg

130dS Vd ‘eunwiny 1oty jopbeta ] L ON VOW JnuLeg) iopBoys
\\»\\ ™| /4N UOES) elng JaAny iopboug YdW uoeg eyng anuues opboyg

vdW Jeben fﬁmmzm iopboyg " VI ‘ON Z Uceg ueAes e 10pBolg

YdIN UCeS) BIjn@ JNwies) _oumoc_m C ONIVIOWINWIED ,.O.D@Ocm vdw Jebep Jexseyg iopboyg

. N ON VYOW Jnues =)
Hl‘\l‘l L ON YO It e _OU@OE U:OQOI_
P\

¢$ 7
Z-10ds eunwinjy JaAry 1opboug

B b B B B B B B B B B B B B D e B B B

a4k g - <a¢,.kccmwhmém_ocmocm
W ssedAq iy mojep 1opbot _
VOW Qv MOje| 10pDOoyg -~ VdWrL ou'uoeo ukes) eq JaAiyiopboug A

e
(1s) ssedAg v mojep 1opboug w| (113) Y4W BIow|os 1opyboug
YdIN 1eyymolepyiopboug

L

UOISIAIQ }S2104 Jeylor 1apun IaAly lopboyg ay} yim Buoje sydiN 2 SYOWN 241 ||e Buimoys depy

i VIS T Y

N AT Ol
7 27



lvHyor zo_m;_o lvHyor

i w207 & 208y

yie3 m_mooO

#Z0Z W Jaay 1opboyg jo asunon

(0S) vaw esowwjog iopboyg

YdW pues Jaaly iopbBoyg

vdW | ON Uoeq) uefeq e Jaay iopboyg

VW lewpimolep 1opboyg

YdiW ON Z uoec) uefe) eq] 1opboyg
puaBan

.i
|
' |

YdW: ON g uoes.uelesieq iopboyg
YdWpues iaAry 1opboug

—
~
Vd | .0uU UOBS UAeS eQ JaAly iopboyg \/

/z/ s

-

\ (11S) Wd elowios 1opyboug

VdW 1euymolep 1opboyg /

uoes uehes eq g I9A|Y lopboyg ‘Jeyymolely ‘Blow|og je pajeso| sealy Jwiad Bujuipy Buimoys depw




LVHYOT ‘NOISIAIQ LYHYOP
440 153404 TYNOISIAI

afisuy

STt

stm,m._ 2|6005)

vz ul Jany 1opboyg Jo asunod
vOW ssedAq ipy mojey 1opBoyg
Z ON YOW Jnuveg iopoyg @ |
| ON WO Inuueg) opoyg
L pusba
Il ONWOW Jnwies) iopboug —
3 . A < Z ONWWOW Inwies iopboygh

"ssedAq 1|y 'mojep 1opboygd®

Inwies g ssedAq ||y MO|BA 1B pa}ed0] sealy uoissaauod) Bujuiy Buimoys depy

xx.) N\ nv‘\ r.m.&..‘ Qﬂ \




1VHYOF ‘NOISIAIG 1VHYOT
40 153404 TWNOISIAIG

e
& o=
e

el

yyeg ajbooc)

§ rzs)iods BLNWIN JaAIy 10pboyg

.t .
. #Z0Z Ul 13AY 10pboyg jo asunod
(7 100S) Yo BUNWINY JaAly 10pBoyg
d v, (1 100S) VW BUNULINg JaAly opBoyg
p . . VI UoeQ eyng Jaaiy 10pBoyg
Vdi (I1S) ssedAg iy mojejy 1opBoyg

puaba

vdW m::ESE\\mZE oumormf

VdW UOES Bijng JaA1y iopboug

g MM”“::E 2 uoeb ejnqg ‘ssedAq Iy mojley
o] sea
| Iy Jjwiad Bujuiy Buimoys dep | Ws) ssedA
‘ _ (Ji1s) ssedAg Iy mojep 1opboygs

by

0

i

AN 147D 7.1 RR\\\ \




a 1VHYOr ‘NOISIAIQ LYHYOr
Wv ﬂwl@ 4301440 1S3¥04 IVNOISIAIG 5

77 ) afel

I na

R h yyte3 a|booc)

pZ0T Ul Jaay 1opBoyg jo asinod

aur | eunuunp Jaaly 1opBoyg
vdW uoeg enQ Jnuueg opboug g
vdi Jeben sexseyq 1opboyg

pusba

Ul pL eunuun g Jebep Jeyseyg ax" . . h
‘uoes ejjhg JnwJes je pajeaoj| B 3 L

~
M, el
o

sealy Jjwiad Bujuiy Buimoys depy 2 VA cmmw, ennd inwigs 1opbelig
’ - N g

®




- LYHYOr ‘NOISIAIQ LYHHO!
Q@ l_mtm I u&& 4381440 1SFU04 WNOISIAID

ng

&) anelly

yyie3 96000

(eH OZ 1) Z ON VW unBlewgioy; ¢
(‘"2 02 0) | ON VW unBleyioy

HZ0Z Ul JaAy 1opboyg Jo asino)
(‘ey 05 €) VdI llesepoy JaAry opboyg @
(‘ey ga 0) vdw uebeg 10ss3(] Jaaly 10pbBoyg ]
pusfian

¥

Z:ON VdW 1inbjeyioy

LS
| ON VYdW 1inBieyioy

L3

uebeg |ossaq g I|leiepoyq ‘1UnbBjeyioy je pajeso| sealy jwiad Bujuiy Buimoys dep

| em———— T

P - XD Cefr~
L/ )




.-:,Aja_m AL - A 514

f
o

GOVERNMENT OF ASSAM

# . DIRECTORATE OF GEOLOGY AND MINING

\ " HU-BIGYAN BHAWAN

4 " -DAKHINGAON,KAHILIPARA, GUWAHATI-19
..qmallz dgmassam@gmail.com

hﬁﬂ. dgm.assam(@gov.in

o GMINNVEE-B (40)PL VI Jtol=5 D Guwahatithe () Sept 2022
000 . Sri Ananda Kumar Das, ACS,
Director,

Directorate of Geology & Mining, Assam,
Kahilipara, Guwahati-19.

1 - - The Divisional Forest Officer,
\ Jorhat Division, Jorhat.
Sub - - Approval of Mining Plan alongwith progressive Mine Closure Plan

in respect of Bhogdoi Garmurmca No. 2 of 2021-23 for Sand, area
(4.98 hec.) in Jorhat, Dist. of Assam State submitted under Rule 51 & 52 of
Assam Minor Mineral Concession Rules, 2013.
GPS Location; 1) N -26%45'11.44"-E - 94°14'56.21"

2) N - 26°45'08.95" -E - 94914'55.12"

IN- 26°45'04.59" —E - 94°1 5'14.79"

4) N - 26°45'01.98" -E - 94015'13.74"

Ref _ No. FJT/B/Mahall25 (XiX)/3540-42 dtd. 09/08/2022.
Mining Plan No. 2888.

= Sir, . .
In exercise of the power conferred under Rule 51 & 52 of .Assarp Minor Mmqral
Concession Rules,2013, | hereby approved the aforesaid Mining Elan (mcludu}g Progresswe
Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is subjected to
the following conditions:

1) The Mining Plan alongwith Progressive Mine Closure Plan '!s apprc_:ved without
prejudice to any other law applicable to the mine area from time to time wpether
made by the Central Government, State Government or any other authority and

without prejudice to any order or direction from any court of competent
jurisdiction. ra :

2) The proposals shown on the plates and/or given in _the dqcument is based on

the lease map/sketch submitted by the lessee and is applicable from the date
of approval. Sac . .
3) ltis clarified that the approval of aforesaﬁ Mining Plan along with Progressive

Mine Closure Plan does not in any way imply the approval of the Government

in terms of any other provision of Mines & Minerals (Development & Regulation)

Act, 1957 or the Minerals (Other than Atomic & Hydro Carbon Energy Minerals)

Concession Rules, 2016 and any other laws including Forest (Conservation)

Act. 1980, Environment (Protection) Act, 1986 or the rules made there under

Mines Act, 1952 and Rule & Regulation made there under.

Directorate of Geology & Mining, Assam has not undertaken verification of the

mining lease boundary on the ground and does not undertake any

responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

5) Atany stage, if it is observed that the information furnished data incorporated

in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect.

4

—
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g) This approval is restricted In res -
, pect of the proposals con ot
rr:jglnntﬂ leoafsg arga and is applicable from the date of appizt‘aeidatr?: bt
eears ){0 tmam rzcommended for extraction Is 20,000 cubic moteT?XJmum
S laiiton COmp'l?::ce I;:'d\;?;;?:s co?structional purposes, subjectorotv;‘l)l
il el Taaahiold. nces for the mining activities to be carried out

i st s o e et el
Welhroaioe 8 lo prevent any anticlpated detrimental Impact on

8) "Safety Berm" of adequate. dimensio

g : n shall be kept at all the pl i
:Eiggg:\r:t‘iglr:ﬂig? b;lrrier, ;ﬂg:l bench/escarpment. It shall also bep;c;ze;ég tm\at
X( o be made in the vicinity of any high side wall/ escarpm
Stability of benches, escarpments shall be closely monitored. lt";s et:;
responsibility |of the lessee to ensure the stabilty of all the
escarpmentslsme!benches: ‘Lessee shall take all necessary steps time to time
so as to ensure the.stablhty of ground, which includes but not limited to
reducyon of the high side wall to safe and stable condition within first year itself.

9) rS(Jl;ij{fjic:nent safety Berm shall be maintained with respect to public road/village

10) In case of_pgtta Iand: a certificate from Revenue Authority should be obtained
thgt the mining area is a nonagricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent authority
before execution.

13) Divisional Forest Officer sho
National Park, Wild Life Sanctu
including eco sensitive zone an
biodiversity in anyway.

14) There is no provision 0
case of river sand mining.

15) Blasting is not allowed. > e A

16) The Divisional Forest Officer should ensure that no additional quantity is to be
extracted.

Enclo: Approved Mining Plan alongwith Pro
Closure Plan.

uld confirm that the lease area does not fall in the
ary, Game Sanctuary, Bird Sanctuary efc
d does not affect the animals, birds and

f mechanized or semi mechanized mode of extraction in

gressive Mine

Yours faithfully,

Director,
V Directorate of Geology & Mining, Assam.

Dtd.Guwahati,the Sept.2022

orhat -for kind information and necessary action.
_for kind information and necessary action.
orhat, P.S. Jorhat,

No. GM/MM/86-B (40)/Pt. VI

to :- 1) The Deputy Commissioner, J
o 2)} The Superintendent of Police, Jorhat

3) Sri Pulin Mahanta, Solicitor Road, Jorhat, P.O. J
Dist. Jorhat, Assam. |
4) Office copy-

f

Director,
f Geology & Mining, Assam

Pc*g(rzo S
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GOVERNMENT OF Assam

o DIRECTORATE OF GEOLOGY
a&g}‘@ BHU-BIGYAN BHAWAN g
DAKHINGAON,KAHILIPARA, GUWAHATI. 19
Email: dgmassumiwgmail. com
dgm.assamiwgoy, in
No OM/MM/8G-B (40) p 5
VPV 1692 -0 Dtd.Guwahati,the 32 Jy2022.
From - Sri Ananda Kumar Das, ACS,

Director,
Dlrec_torate of Geology & Mining, Assam,
Kahilipara, Guwahati-19.

\T}/ The Divisional Forest Officer,
Jorhat Division, Jorhat.
Bub - Approval of Mining Plan alongwith progressive Mine Closure Plan

In respect of Bhogdol River Sand Mining Contract Area No.1 (area 4.83
hec.)Garmur in Jorhat Dist. of Assam State submitted under Rule 51 &

52 of Assam Minor Mineral Concession Rules, 2013,
GPS Location : 1) 26°45'20.05"N -94°14'04.13" E
2) 26°45'17.54"N -94°14'03.75" E
3) 26%45'15.26"N -94°14'30.30" E
4) 26°52'13.00"N -94%14'31.07" E

Ref - Your letter No.FJT/ B/Mahal/25(xix)/2960-62 dtd. 8/7/2022
The Mining Plan No. is 2819

S,
In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
Mineral Concession Rules, 2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is
subjected to the following conditions :

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval.

3) Itis clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act,1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act,1980, Environment (Protection) Act, 1986 or the rules
made there under Mines Act, 1952 and Rule & Regulation made there under.

4) Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

5) At any stage, if it is observed that the information furnished data incorporated
in the documents are incorrect or misrepresent facts, the approval of the
document shali be revoked with immediate effect.

6) This approval is restricted in respect of the proposals contained therein within
mining lease area and is applicable from the date of approval and maximum

Vot.e 2) 5} § 1
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YQ:::;';);:I;S&Z(L ;etzo:;r;ir;deegrl?; extraction is 20,000 cubic metre for two \‘--QU '
e E.C. to be used for construction work ~—

aubjecl. to all statutory compliance and clearances for the mining activities t
be carmed out within the mining leasehold. )

/) Adequate number of check dams and retaining walls shall to made &
maintained in good conditions to prevent any anticipated detrimental impact
on water regime

8) "Safety Berm™ of adequale dimension shall be kept at all the places in the
vicinity of statutory barner, high bench/escarpment It shall also be ensured
that no excavation is to be made in the vicinily of any high side wall/
escarpment Stability of benches. escarpments shall be closely monitored It
1s the responsibility of the lessee to ensure the stability of all the
escarpments/side/benches. Lessee shall take all necessary steps time to time
so as to ensure the stability of ground, which includes but not limited to
reduction of the high side wall to safe and stable condition within first year

itself.
9) Sufficient safety Berm shall be maintained with respect to public road/village

road.
10) In case of patta land, a certificate from Revenue Authority should be obtained

that the mining area is a non agricultural land.
11) Violation of the provision of the Mining Plan including Progressive Mine

Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent authority
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary. Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals. birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.
16) The Divisional Forest Officer should ensure that no additional quantity is to be

extracted. /
Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.

Yours faithfully,

Director
Directorate of Geology & Mining, ﬁ?am_
Dtd Guwahatithe 3 2022
-for kind information and

necessary action.
- for kind information

and necessary action.
3) Sri Pulin Mahanta, Solicitor Road, Jorhat, P.O.: Jorhat, P.S.: Jorhat, Dist..Jorhat.

4) Office copy.

Director,
Directorate of Geology & Mining, Assam.

No. GM/IMM/86-B (40)/PLVIII 69} = [Fo |
Copy to - 1) The Deputy Commissioner, Jorhat

2)The Superintendent of Police, Jorhat

- oG - -

fog 12 ‘%*rwo
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'&{S\“',. IRECTORATE OF GEOLOGY AN
ﬂ.a‘““"’ : BHU-BIGYAN BHAWAN D MINING

IE)AKHINGAON,KAHILIPARA.GUWAHATl-l
mall: c_!gg_:ggggm@gmui!. com :
tem.assanra gov. in

i BMMMIBG-B (a0) PLVIF [ ST06 T O Did.Guwahalithe 4"h Aug, 20
Fro - Sri Ananda Kumar Das, ACS, J et
Director.

Directorate of Geology & Mining Assam,

Kahiipara Guwahah-19

The Diwisional-Forest Officer,
Jorhat Division, Jorhal,

- Approval of Mining Plan alongwilh progressive Mine Cl
In respec! of Bhogdol Malow Ali Bye-Pass Mining Cgf}lt)rr:c':,;:ea for
Sand (area 3.92 hec.) in Jorhat Dist. of Assam State submitted under
Rule 51 & 52 of Assam Minor Mineral Concession Rules, 2013
GPS Location : 1) 26°4709 15'N 941204 26'E
2) 26°47'07.69"N -94°12'03.06" E
3) 26°46'57.11"N -94°12'20.89" E
4) 26°46'59.67"N -94°12'24.45" E

Rel - Your letter No.FJT/ B/Manal/25(xix)/2706-08 dtd. 22/6/2022
The Mining Plan No. is 2826

Sir. ‘

In exercise of the power conferred under under Rule 51 & 52 of Assam Minor

Mineral Concession Rules,2013, | hereby approved the aforesaid Mining Plan (including

Progressive Mine Closure Plan) prepared by R.Q.P. Prabal Kumar Goswami. This approval

s subjected to the following conditions .
1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time {0

time whether made by the Central Government, State Government or any

other authority and without prejudice to any order or direction from any court

of competent jurisdiction. :
2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval. ] _
3) Itis clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does nol in any way imply the approval of the Government
in terms of any other provision of Mines & Mineral_s (Development &
Regulation) Acl 1957 or the Minerals (Other than Atomic & Hydr_o Carbon
Energy Minerals) Concession Rules, 2016 and any other laws including Fores!
(Conservation; Act.1980, Environment (Protection) Act.1986 or the rules
made there under Mines Act, 1952 and Rule & Regulation made ;here under.
4) Directorate of Geology & Mining. Assam has not undertaken verification of the

mining lease boundary on the ground and dpes not undgnake any
. of the boundaries of the precise area as

responsibility regarding ccrrectness
furnished by the lessee. ‘ _
{ the information furnished data incorporated

5) At any stage. f 11 15 observed thal
in the documents are incoriect .or misrepresen facts. the approval of the

docurmnent shall be revoked with immediale effect _ | M
6) This approval is restricted in respect of the propasals contained therein within
mining lease area and is apolicable from the date of approval and maximum

Prse. 23 4 180
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uanti : ) 0 SN PE ‘ 9
quantity of Sand -recominended fur exira Se3nis 47,200 cubic m

years from the : o B i etre for ty,,
date cf issue of ihe E.C. & pe usnd jor constriction work

subject to all statutory compliar-e and cie f ining activiti
be carried cut within ?r!\e mir'ajing :Paseholfi.mmnces bkl
7) :‘;.]c;c-izr?tt;?':dnuml)e:j of check uzms and retaining walls shail to made &
in goo nditions ‘o pr tany 2nisi ¢ ' '
65 pintas regimge = conditions :0 preven. 2ny 2niizipated delrimental impact =
8) "Safety Berm" of adequate dimension shiall be kept at all the places in the i
vicinity of statutory barrier, high bench/escarpmeril. It shall also be er;sure&
that no excavation is lo be made in the vicinity of any high side wall/
escarpment. Stability of benches, escarpraents shali be closely monitored it
is the responsibility of the lessee {0 ensure the statility of ail the
escarpments/side/benches, L.ess2e shall take all n2zassary steps time to time
sO as to ensure the stability of ground, which inciudes bui not limited to
reduction of the high side wall to safe and stable condition within first year
itself '
9) Sufficient safety Berm shali be mainteinz= with respect to public road/village

road. :
10) In case of patta land, a certificate from Revenue Authority should be obtained

that the mining area is a non agricultural jand.

11) Violation of the provision of the Mining Plan ircluding Progressive Mine
Closure Plan shall liable to cancel the Mining Flan.

12) Environmental clearance must be obtained from the competent authority
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affeci the animals, birds and
biodiversity in anyway. .

14) There is no provision of mechznized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.
16) The Divisional Forest Cfficer should ensure that n> additional quantity is to be

extracted.
Enclo’ Approved Mining Plan alongwith Progressive Mine
Closure Plan. :
Yours faithfully,
¥ -
Directorate of Geology & Mining, Assam.

0. GM/MM/86-B (40)/Pt.VI/ Dtd.Guwahati the Aug,2022
;opy to - 1) The Deputy Commissioner, Jorhat , -for kind information and

necessary action.

2)The Superintendent of Police, Jorhat - for kind information

and necessary action.

3) The Managing Director, AMDCL, Khanij Bhawan, Near Ganesh Mandir, Guwahati.
4) Office copy.

Director,
Directorate of Geology & Mining, Assam.

fog <24 cHaQ
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o GOVERNMENT OF ASSAM ()
£ DIRECTORATE OF GEOLOGY AND MINING
S BHU-BIGYAN BHAWAN

[.)AKI HINGAON, KAHII IPARA, GUWALIATI-19
ol damassamtngmmd], com
s assemtngov. In

| um'n.ﬁ‘mwr:w" o

Dt Guwahat tho /R Jan, 2027

Sti Ananda Kuma

Mt Anande ar Da S ‘oo,

Director, A, \0*‘?'“' :
Directorate of Geolo ‘ P

C gy & Mining, As S/ ne. ¥

Kahilipara, Guwahatj-19. o ' g i

- The Divisional Forest Officer, - ’y? / M/ A 22
Jorhat Division, Jorhat, e\ :

ﬁpfé:v:t:tof ;\Aémng Plan alongwith progressive Mine Closure Plan LN
Jorhapt 5 of Bhogdoi River Sand Mining Permit (aroa 2.44 hec.) in )
‘ Jist. of Assam State submitted under Rule 51 & 52 of Assam
Minor Mineral Concession Rules, 2013,
GPS Location : 1) 26°46'48.40'N-94°9'44.78" E
2) 26°46'47.21"N-94°9'45,09" E
3) 26°46'48.18"N-94°10'10.53" E
4) 26°46'46.85"N-94°10'9.98" E
- Your letter No. FJT/B/Govt.Permit/25(xix)/4810-12
dtd. 31/12/2021

Rel

Sir,

. In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
Mineral Concession Rules, 2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval i8
subjected to the following conditions :

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval.

3) ltis clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act,1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act,1980, Environment (Protection) Act, 1986 or the rules
made there under Mines Act, 1952 and Rule & Regulation made there under.

4) Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

5) At any stage, if it is observed that the information furnished data incorporated
in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect.

6) This approval is restricted in respect of the proposals contained therein within
mining lease area and is applicable from the date of approval and maximum

Pagge -4 S100
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quantity of Sa
nd reco
nmended {o extraclion Is 6,000 cubic metre for two

years to be
> used for ¢
ons
8lruction purposes subject to all statutory

compliance

: and clearang

i arances _

the mining leasehold ances for the mining achivities 10 be cirmed out vithin

Adequate number of check

maintaj ‘
Intained in good condition:
on water regime.

‘lllnnm and rotainmg walls shall o mads £
1o prevent any anticipatod dotimental impict

8) "Safqy Berm” of adequate dimen:

viemity of statutory barior, | nension shall bee kept at all the places i the

that no excav: o ugh beneh/oscarpment 1t shall also he arisiired

avation s 1o ho mindn | .

escarpment. Stabilly of bond e in e vicinity of any high sido wall

is the tesponsibiity of mches, oscapmonts shall bo closely momtorad It

OSCal'Dnmnlm’qi;ip/hy |0 ‘tlm lossoo 1o onsuro tho stabilty of all the

g {‘l\\‘%‘urc’ llC:\C‘ll!!xr.i.(ERH(](} shall taka all nocossary steps time to limt:

el RO e *"1““""5' of ground, which includes but not hrited 16

iself igh side wall 1o sale and slable condition within first year

9) Sufficient safe Jitad i

) cy ent safety Berm shall be maintained with respect to public road/village

10)In i . ,

0) L Caie of patta land, a certificate from Revenue Authority should be obtained

o Val the mining area is a non agricultural land.

) Violation of the provision of the Mining Plan including
C!os_ure Plan shall liable to cancel the Mining Plan.

12) En\nronmenlal clearance must be obtained from the competent author
before execution.

13) Diwsional Forest Officer should confirm that t
!he Nghonal Park, Wild Life Sanctuary, Game
including ecosensitive zone and does not a
biodiversity in anyway.

14) There is no provision of mechanize
in case of river sand mining.

15) Blasting is not allowed.

16) The Divisional Forest Officer should ensure that no additional

extracted.

Progressive Mine
ity

he lease area does not fall in
Sanctuary, Bird Sanctuary etc
ffect the animals, birds and

d or semi mechanized mode of extraction

quantity is to be

Enclo: Approved Mining Plan alongwith Progressive Mine

Closure Plan.
Yours faithfully,

D(eCtor

% Directorate of Geology & Mining, Assam.
Dtd. Guwahatithe  foth Jan. 2022
-for kind information and
necessary action.
- for kind information
and necessary action.
CC).Khangia Gaon,P.O.: Tekela,

No. GM/MM/86-B (40)/PLVI/ 41e9-92
Copy to :- 1) The Deputy Commissioner,
olice, Jorhat

Jorhat

2)The Superinlendenl of P

tam Bora(Authorized Contractor of H

3) Sri Gau
st.. Jorhat.

p.S.-Jorhat, Di
4) Office copy-

Director,
Directorate of Geology & Mining, Assam.
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Ref

Sir,

Mineral Concession Rules,2013, | hereby approved the afor
Progressive Mine Closure Plan) prepare
subjected to the following conditions :

1)

2)

3)

4)

5)

[ 15/

- - Approval of Mining Plan alongwith progressive Mine Closure Plan . ¥g
In respect of Bhogdoi River Sand Mining Permi
( area 3.10 hec.) in Jorhat Dist. of Assam State submitted under Rule 51
& 52 of Assam Minor Mineral Concession Rules, 2013.
GPS Location : 1) 26°47'35.03'N-94°7'39.92" E
2) 26°47'35.63'N-94°7'41.10" E
3) 26°47'14.07"N-94°8'01.53" E
4) 26°47'13.01"N-94"8'01.33" E

- Your letter No. FJT/B/Govt. Permit/25(xix)/3546-48 dtd. 19/10/2021

In exercise of the power conferred under under Rule 51 & 52 of Assam Minor

esaid Mining Plan (including
d by R.Q.P. Lakshyajit Sonowal. This approval is

The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

The proposals shown on the plates and/or given i
the lease map/sketch sub
of approval.

It is clarified that the approval of aforesaid Mining Plan along with Progressive

Mine Closure Plan does not in any way imply the approval of the Government

in terms of any other provision of Mines & Minerals (Development &
Regulation) Act,1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act,1980, Environment (Protection) Act,1986 or the rules

made there under Mines Act, 1952 and Rule & Regulation made there under.
Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

At any stage, if itis observed that the information furnished data incorporated
in the d

ocuments are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect.

n the document is based on
mitted by the lessee and is applicable from the date

Pryge - 23 q» S
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o GOVERNMENT OF ASSAM ) ’
ﬁ@ﬂaﬁﬁ} DIRECTORATE OF GEOLOGY AND MINING
/‘g(“ﬂ BHU-BIGYAN BHAWAN
DAK!:!INGAON,KAHlLIPARA,GUWAHATt-lQ
Email: dgmassam@gmail.com
dem.assam(@gov.in
M/86-B (40)/ PLVILI( N ~9 O
8 MR S Dtd.Guwahati,th Nov, 2021 4
- gyl Art\anda Kumar Das, ACS g #"‘P‘;zrugfﬁ
irector, ' = 0 9‘ |
Dnre_c.torate of Geology & Mining, Assam, Tsl peren ﬁ:\
Kahilipara, Guwahati-19. ' lﬁ’ ' ”’.{le
. - The Divisional Forest Officer, e
Jorhat Division, Jorhat. :

;. p\t]\g\
t Area (Malow Khat) “NQ_‘, o
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8) This approval is restri i
= rict .
mining lease area and i: :F:” Hresglect of the proposals contained therein within
quantity of Sand recommer?d:: fe from thg date of approval and maximum
years to be used for D or extraction is 5,000 cubic metre for two
compliance and clearances f::'t':\opmept WORE St 1 W WAl o
t:e mining leasehold. @ mining activities to be carried out within
mi?r?ti?f:id'}?\r‘;?)zl;j ct):fon??CR c:ams and retaining walls shall to made &
itions to ici i i
on water regime. prevent any anticipated detrimental impact
_Safgttv E:erm‘ of adequate dimension shall be kept at all the places in the
:;‘C'{“ y of statutory barrier, high bench/escarpment. It shall also be ensured
at no excavatto.r_\ is to be made in the vicinity of any high side wall/
escarpment. Stability of benches, escarpments shall be closely monitored It
is the responsibility of the lessee to ensure the stability of all the
escarpments/side/benches, Lessee shall take all necessary steps time to time
S0 as to ensure the stability of ground, which includes but not limited to
fteedtl;ctlon of the high side wall to safe and stable condition within first year
itself.

9) Sufgcient safety Berm shall be maintained with respect to public road/village
road.

10) In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent authority
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.

16) The Divisional Forest Officer should ensure that no additional quantity is to be
extracted.

Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.

8)

Yours faithfully,

S YIS

Directoradef Geology & Mining, Assam.

No. GM/MM/86-B (40)/Pt.VI/ Dtd.Guwahati the Nov.,2021
Copy to - 1) The Deputy Commissioner, Jorhat -for kind information and

necessary action.
2)The Superintendent of Police, Jorhat - for kind information
and necessary action.

3) Sri ADITYA BAISHYA ,Jail Road, Kamala Boria Gaon, P.O.: Borbheta, P.S.: Jorhat

Dist. : Jorhat, Assam.
4) Office copy.

\

_ Director,
Directorate of Geology & Mining, Assam.

Prqz 28 E)t } 50
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ALA NTIa N,

GOVERNMENT OF ASSAM
DIRECTORATE OF GEOLOGY AND MINING
BHU-BIGYAN BHAWAN
DAKHINGAON,KAHILIPARA,GUWAHATI-
Emall: denmassam@gmail.com
dym.assam@goy.in

R

aM’MM’BG‘B (40)/ PE.XIIN/ Did. Guwahati, the { 31" January 2024,
: - Shri N. Anand, IFS,
Director,
Directorate of Geology & Mining, Assam,
Kahilipara, Guwahati-19.
: - The District Commissioner, Jorhat
Jorhat
Approval of Mining Plan along with progressive Mine Closure Plan in
respect of Solmora Bhogdoi River Clay/ Silt Mining Permit Area (Area-
3.44 hec.) under The District Commissioner, Jorhat, submitted under Rule
51 & 52 of Assam Minor Mineral Concession Rules,2013. GPS Locations
are:

1. 26°47'6.40"N- 94°05'59.68’E
2. 26°47°'5.77°N- 94°06'0.73"E

3. 26°47°4.05"N- 94°06'41.95"E
4.26%47'3.41’N- 94°06'43.01°E

Ref _Your letter No. E DEV-21/ 31/ 2023-DEV-JRT- Part- (1) 03, dtd. 04.01.2024
The Mining Plan No. 4779

811/ Madam,
In exercise of the power conferred under Rule 51 & 52 of Assam Minor

Mineral Concession Rules,2013, the aforesaid Mining Plan (including Progressive Mine

Closure Plan) prepared by RQP Dr. Abhijit Bora in favour of the project
proponent/consenting applicant Sri Prasurjya Kalita is approved subject to the conditions
below

1) The Map of the proposed Ordinary Clay Permit Area is based on the
lease map/sketch submitted by the lessee and verified by RQP is
applicable from the date of approval.

2) It is to clarify that the approval of aforesaid Mining Plan along with
Progressive Mine Closure Plan is in accordance with the powers
conferred by sub-section (1) of section 15 and section 23C of the Mines &
Minerals (Development & Regulation) Act, 1957 (67 of 1957).

3) The GPS coordinates of the said Mining Plan are provided from the O/o
the Divisional Forest Officer, Jorhat Forest Division and the RQP
prepared the mining plan keeping in view of the given coordinates. Any
extraction outside the geo-coordinates will entail cancellation of this

mining plan approval.

4) At any stage, if it is observed that the information furnished data
incorporated in the documents are incorrect or misrepresent facts, the
approval of the document shall be revoked with immediate effect.

5) This approval is restricted in respect of the proposals contained within the
mining lease area and the maximum quantity of ordinary clay
recommended for extraction is 40000 CuM. within two years from the date ;
of approval of EC to be used for construction purposes subject to all
statutory compliance and clearances for the mining activities to be carried

out within the mining leasehold area.)
Prge29 & 2 pe0
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6) Ade
detri?#:rtﬁm ?Tr;]easures should ‘be taken to prevent any anticipated

7) Safety Berm" pact on water regime.
vicinily of st of adequale_ dimension shall be kept at all the places in the
o statutor_y barne.r, bench/escarpment. Lessee”shall take all
barrier lr)y sieps time to time so as to ensure the. ;tablllly of ground,
FOrest-D‘em_:hlescarpment to safe and stable condition & DFO, Jorhat
A il lelSiOl‘l shall supervise the same, so that land subs:den_cg or
of # loes not happen. Violations of any kind regarding the provisions

@ Mining Plan including Progressive Mine Closure Plan will lead to
the cancellation of the Mining Plan.

8) Violations of any kind regarding the provisions of the Mining Plan will lead
to the cancellation of the Mining Plan.

9) Tl:le royalty is to be deposited at O/o Directorate of Geology and

Mining under the Head of Account “0853-102-2295” through the

portal of account assamgras.gov.in as per SOP of Govt. of Assam

vide Letter No. PEM.50/2020/pt./21 dtd.21% August, 2021.

10) Environmental clearance must be obtained from the competent authority
before execution except in certain cases mentioned in Appendix IX of
MOEF & CC Notification S.0. 1224(E) dated 28™ March, 2020.

11) The Divisional Forest Officer, Jorhat Forest Division should ensure that no
additional quantity is to be extracted.

12) No fully mechanized extraction shall be done.

Enclo: Approved Mining Plan along with Progressive Mine
Closure Plan.

4

Director,
Directorate of Geology & Mining, Assam.

No. GM/MM/86-B (40)/ PLXIVE546-% % Dtd. Guwahati, the 19% January 2024.

Copy to \:}Vlfhe Divisional Forest Officer, Jorhat Forest Division, Jorhat for information and
necessary action.

2) Sri Prasurjya Kalita, Kenduguri No.1 Bamun Gaon, P.O. Chengeli Gaon, Dist.
Jorhat, Assam

3) Office copy. Ve 'I/‘T
/ i

Director,
Directorate of Geology & Mining, Assam

Patie- 50 ¢ 1ao
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: GOVERNME :
S RNMENT OF AssAm @

DIRE
ECTORATE OF GEOLOGY AND MINING

«
'5!\‘1‘“ :?,:U.NGYAN BHAWAN
I:l“ll'(:llllNGA(’)N,KAl HLIPARA, GUWALIATI-19
I dgmassamigmail, com
| dem.assamgon, in
} < GMMM/B6-B (40)/ PLVI [l o
From * - Sri Ananda Kumar Das, ACS ”‘“‘G"W"i-‘_’“'im‘-‘“’““wmﬁa'—ﬂﬁr—

Director,

Directorate of Geol .
Kahilipara, GUWahan.ﬁg_ ining, Assam,

To . - The Deputy Commissioner,
Jorhat District, Jorhat.
Sub ;- ini
Approval pf Mining Plan alongwith progressive Mine Closure Plan

:grr::;;e;;c;lf Mal?w Ali Bye-Pass Bhogdoi River Silt Mining Permit
3 21 hec.) in Jorhat Dist. of Assam State submitted under Rule 51
52 of Assam Minor Mineral Concession Rules, 2013.
GPS Location : 1) 26°47'09.92"N-94°12'04.26" E
2) 26°47'07.69"N-94°12'03.06" E
3) 26%46'57.11"N-94°12'20.89" E
4) 26%46'59.67"N-94°12'24.45" E

Ref - Your letter No. JP1/2017/Pt-1/16 dtd. 17/11/2021

Sir,
In exercise of the power conferred under under Rul
Mineral Concession Rules,2013, | hereby approved the aforesai
Progressive Mine Closure Plan) prepared by R.Q.P. Abhijit Bora. T
to the following conditions :
1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court

of competent jurisdiction- . .
dlor given in the document is based on

2) The proposals shown on the plates an : "
the lease map!sketch submitted by the lessee and is applicable from the date

of approval. il s ; .

3) ltis clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
Mines & Minerals (Development &

in terms of any other provision of :
Regulation) Act, 1957 or the Minerals (Other than Atomic & Hydro Carbon
i ion Rules,2016 and any other laws including Forest

(Conservation) Act, 1980, Environment (Protection) Act 1986 or the rules
made there under Mines Act, 1952 and Rule & Regulation made there under.
has not undertaken verification of the

irectorate of Geology & Mining, Assam
U d and does not undertake any

mining leaseé poundary on the groun ‘ .
responsibility ré s of the boundaries of the precise area as

furnished by the lessee. . | : |
5) Atany stage. if it is observed that the information furnished data incorporated
nts are incorrect or misrepresent facts, the approval of the

in the docume for :
document shall bé revoked with immediate effect.
tricted in respect of the proposals contained therein within

g) This approval is restric '
mining lease area and is applicable from the date of approval and maximum

e 51 & 52 of Assam Minor
d Mining Plan (including
his approval is subjected

garding correctnes

Prgie- 20 st 4 100
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quantity of River Silt recomme .
nd TN,
two years to be used for Consi:jufotf extraction is 40,000 cubic metre for (Qp )
compl_la‘-nce and clearances for th c.ul)n purposes subject to all statutory .
7) ‘L‘Q" mining leasehold. e mining activities to be carried out within
equate number of ch
maintained in good condiggr\s(:ams and retaining walls shall to made &
on water regime. o prevent any anticipated detrimental impact
8) “Safety Berm” _
Vicinityy of :;;m?;radéiqqalc dimension shall be kept at all the places in the
that no excavatioyn -am!er' high bench/escarpment. It shall also pe ensured
escarpment. Stabilit li)[g be made in the vicinity of any high side walll
is the reSrlJons.ib'l‘ty fenches' escarpments shall be closely monitored .t
escarpments/sid ilbl y of the lessee lo ensure the stability of all the
g e enches:.Lessee shall take all necessary steps time to time
varlsoting of s“l:re the stability of ground, which includes but not limited 0
itself e high side wall to safe and stable condition within first year
9) ?;;gc'em safety Berm shall be maintained with respect to public road/village
10) In case of p%tta land, a certificate from Reve
that the mining area is a non agricultural land.
11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan.
12) Environmental clearance must be obtained from the competent authority

before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in

the National Park, Wild Life Sanctuary, Game Sanctuary. Bird Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway. )

14) There is N0 provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.

16) The Divisiona! Forest Officer should ensure that no addit
extracted. '

Enclo: Approved Mining Plan along
Closure Plan.

nue Authority should be obtained

ional quantity is to be

with Progressive Mine

yYours faithfully,

\

Director
Directorate of Geology & Mining, Assam.
(o Dtd.Guwahatithe 9 74 Dec.2021
“for kind information and

necessary action.
2)The guperintendent of Police, Jorhat - for kind information
and necessary action.

\]Aasurjya Kalita (Authorized Contractor)Hindustan Construction
Co.Ltd.,ViII.:BaduIipar Bagisha, p O.:Badulipar, Dist.. Golaghat,Assam.

4) Office copy-

No. GMMM/86-B (40)/PLVI L

Copy to - 1) The Divisional Forest Officer, Jorhat Division.

L/
. Director,
Directorate of Geology & Mining, Assam.

‘P/ ?"61*&1 .-'?// M5
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; s DId Guwahaty frs
From +- Sri Ananda Kumar Das, ACS, ali the B T

Director,
Directorate of Geology & Mining, Assam
Kahilipara, Guwahati-19 '

To . - The Deputy Commissioner,
Jorhat District, Jorhat.
Sub . - Approval of Mining Plan alongwith progressive Mine Closure Plan

In respect of Solmora Bhogdoi River Silt Mining Permi
( area 3.12 hec.) in Jorhat Dist. of Assam State gubmm:dAJsger Rule 5
& 52 of Assam Minor Mineral Concession Rules, 2013 S
GPS Location : 1) 26°47°6.40"N-94°05'59.68" E‘ '
2) 26%47'5.77"N-94°06'0.73" E
‘ 3) 26°47'4.05"N-94°06'41.95" E
4) 26°47'3.41"N-94°06'43.01" E

Ref - Your letter No. JP1/2017/Pt-1/15 dtd. 17/11/2021
Srr,

In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
Mineral Concession Rules,2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Abhijit Bora. This approval is subjected

to the following conditions :

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date

of approval. A% . _
3) It is clarified that the approval of aforesaid Mining Plan along with Progressive

Mine Closure Plan does not in any way imply the approval of the Government
Mines & Minerals (Development &

in terms of any other provision of :
Regulation) Act,1957 or the Minerals (Other than Atomic & Hydrp Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act,1980, Environment (Protection) .Act.1986 or the rules
made there under Mines Act, 1952 and Rule & Regulation made there under.

[ inina. Assam has not undertaken verification of the
4) Directorate of Geology & Mining, e pl el iy

mining lease boundary on the ground and d Mo '
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee. . A

I w nformation furnished data incorporated

5) At any stage, if it is observed that the i
in the documents are incorrect or misre;:"'f?t”e;ﬂ facts, the approval of the
cl.

document shall be revoked with immediate effe : _ il e
6) This approval is restricted in respect of the proposas contained therein within
mining lease area and is applicable from the date of approval and maximum

Proge-33 & o oo
2l
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quantity of River Silt rece ‘
:commended wtracti i ‘
two yoars 1o bo used for constn ’0;’ e U
compllanco and clearances for the il srigalntys s
s mirig IsnaBhoRd y mining activities to be carried out within
Adoquato numbx
i a1 of check d; : ini
maintained in good runrﬁhuﬁr rll,mm iyl i et
. 5 1o provent any anticipated detrimental |

e Sk provent any anticipated detrimental impact

LI e \ L v {

\;‘::If‘(i.tly t:f'nn ol adequate dimension shall be kept at all the places in the

m:“ y ¢ ‘at‘._'nutn‘ly barrier, high bench/escarpment. It shall also be ensuré

i no I.X(..l'\{-lll(?l'l i 1o be mado in the vicinity of any high side wiall
f..\(,.lrpnu:nt Stability of benches, escarpments shall be closely monitored .t

' ) \ shili A

is the r(.:\nol!!nhtltly of the lessee to ensure the stability of all the
escarpments/side/benches, Lessee shall take all necessary steps time to time

50 as lo ensure the stability of ground which includes but not fimited to

' ' ‘ y g : i ’
reduction of the high side wall to safe and stable condition within first year

tself.
9) Sufficient safety Berm shall be maintained with respect to public road/village

road

10) In case of paha land, a certificate from Revenue Authority should be obtained
that the mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Pro
Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from

before execution. :
13) Divisional Forest Officer should confirm that the lease area does not fall In

the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc

including ecosensitive zone and does not affect the animals, pbirds and
biodiversity in anyway.

14) There is no provision of mechanize
in case of river sand mining.

15) Blasting is not allowed. N .
16) The Divisional Forest Officer should ensure that no additional quantity is to be

extracted.

Enclo:; Approved Mining Plan alongwit
Closure Plan.

gressive Mine

the competent authority

d or semi mechanized mode of extraction

h Progressive Mine

Yours faithfully,

Director )
Directorate of Geology & Mining, Assam.

tvia3 861 - T Did.Guwahati,the 9% Dec.,2021

| Forest Officer, Jorhat Division. _for kind information and
necessary action.
- for kind information

and necessary action.

ta (Authorized Contractor)Hindustan Construction
dulipar Bagisha, P O.-Badulipar, Dist.. Golaghat,Assam.

No. GM/MM/86-B (40)/P
Copyto:-1) The Divisiona

2)The Superintendent of Police, Jorhat

Prasurjya Kali
Co.Ltd.,Vill.:Ba

4) Office copy.

. irector,
Directorate of Geology & Mining, Assam.

/ Prige -39 6F % 160
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§ GOVERNMENT OF ASSAM \
. . DIRECTORATE OF GEOLOGY AND MINING

¢’BHU-BIGYAN BHAWAN

3,8)\&_,)3};_jf;DAKH1NGAON,KAH|L|PARA,GUWAHAT|-19
;i,t‘ Email: dgmassam@gmail.com

oo .
3 dgm.assam@gov.in
No. GM/MM/86-B (4.0)/ PtX/ & C.? 2 -4 Dtd,euwahati,theoz ? bl\tfl;‘rch, 2023.
From - - Sri Ananda Kumar Das, ACS,
Director,
Diregtorate of Geology & Mining, Assam,
Kahilipara, Guwahati-19.
- - The Divisional Forest Officer,
Jorhat Division, Jorhat.
Sub - - Approval of Mining Plan alongwith progressive Mine Closure Plan

In respect of Bhogdoi River Sand Mining Permit Area,Dessoi Bagan
( area 0.65 hec.) in Jorhat Dist. of Assam State submitted under Rule 51
& 52 of Assam Minor Mineral Concession Rules, 2013.

GPS Location : 1) 26°38'05.32°N .94°22'06.14" E
2) 26°38°04.78'N -94°2205.71" E 3

3) 26°38'00.83'N -94°2217.21"E

4) 26°38'01.50'N -94°2217.22" E

Ref .- Your letter No. FJTIBIGovt.?emiUZS(xix)I1120-23 dtd. 9/3/2023
o Minv4 plae TN, 4286
ir,
In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
Mineral Concession Rules, 2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is

subjected to the following conditions :
1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction. _

2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval.

3) ltis clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act 1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules 2016 and any other laws including Forest
(Conservation) Act, 1980, Environment (Protection) Act, 1986 or the rules
made there under Mines Act,1952 and Rule & Regulation made there under.

4) Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

5) Atany stage, if it is observed that the information furnished data incorporated
in the documents areé incorrect or misrepresent facts, the approval of the

document shall be revoked with immediate effect.

Pege 35 6L 1 & 1o
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This approval |

: al :
mining lease als e -
quantity of
year S ommended

S to be use for extrac

compliance ang
al clea
the mining leaseholq,

Adequate numb
Anete iumber of check ¢ B
main ams
i W;atg‘reri In good conditions to pre\‘m fetaning walls shall fo made
“Safety Be&q‘elf d e LR
P O adequa |
vicinity of statutory bgfrie(re tgllln;lensuon shall be kept at all the places in the
that no excavation is 1o b gh bench/escarpment, It shall also be ensured
escarpment. Stabilit [0 e made in the vicinity of any high side walll
s the responsib'!'y of benches, escarpments shall be closely monitored It
escarpmenlslside;t:ty of the lessee to ensure the stability of all the
P gigghamar r:anches: ILessee shall take all necessary steps time to time
caducsion of B bi e stability of ground, which includes but not limited to
irself e high side wall to safe and stable condition within first year

9) fSOUE:g(_:Iem safety Berm shall be maintained with respect to public road/village

10) In case of Ppattaland, a certificate from Revenue Authority should be obtained
thgt th_e mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closqre Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent authority
before execution except certain cases mentioned in Appendix 1X of MOEF &
CC Notification S.0.1224(E) dtd. 28" March,2020.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14)There is no provision of ‘mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.

16)The Divisional Forest Officer should ensure that no additional quantity is to be

extracted.
17) NOC from DC is needed to obtain in case of earth cutting

Enclo: Approved Mining Plan alongwith Progressive Mine

Closure Plan.
w/
~Director

% Directorate of Geology & Mining, Assam.
Dtd.Guwahati,the March,2023

_for kind information and
necessary action.
- for kind information
and necessary action.
uri,P.0.& P.S.: Jorhat, Dist.: Jorhat,

\

Director,
Directorate of Geology & Mining, Assam.

purposes subject to all statutory

rances for ini ivij
the mining activities to be carried out within

No. GM/MM/86-B (40)/PL.X/
Copyto:-1) The Deputy Commissioner, Jorhat

2)The Superintendent of Police, Jorhat

3) Sri Manob Dutta, Na-Ali Bolia Gohain Pukh
4) Office copy-

Pogge- 3L & 2.

g

- 1e0
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GOVERNMENT OF AS5AM " roy

Director,

Jorhat Divislon, Jorhat,

3) 26°39'27
4) 26°39'27

Directorate of Ge

s olo

; Kahilipara, GUWﬂhm?.% g Mining, Assam,
: - The Divisional Forest Officer,

=A
Inpf;:;::;?g?néﬂng Plan alongwith progressive Mine Closure Plan
ogdol River Kathalgurl 8and Mining Permit Ars2

( area 1.20 hec.) In Jorha
. ) t Dist. of Assam State submitted under Pute 59
& 52 of Assam Minor Mineral Concession Rules, 2012. ’ l

GPS Location : 1) 26°39'21.73'N -84°19'32.91"E
2) 26°30'22.98"N -94°19'32.85" E

77N -94°19'23.84"E
85"'N -94%19'22.54" E

Ref - Your letter No. FJT/B/Govt.Permit/25(xix) /4785-88 dtd. 12/11/2022

The Mining Plan No. 4006
Sir,

In exercise of the power conferred under under Rule 51 & 52 of ~ssam Mince

Mineral Concession Rules,2013, | hereby 2
Progressive Mine Closure Plan) prepared by
subjected to the following conditions :

pproved the aforesaid Mining Plan (including
R.Q.P. Lakshyajit Sonowal. This approva! is

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved

without prejudice to any other

law applicable to the mine area from time {0

time whether made by the Central Government, State Govemment or any

other authority and wi
of competent jurisdiction.
2) The proposals shown on the pl

thout prejudice to any order or direction from any count

ates and/or given in the document is based ¢n

the lease map/sketch submitted by the lessee and is applicable from the dats

of approval.

3) Itis clarified that the approval of aforesaid Mining Plan along with Progresstie
Mine Closure Plan does not in any way imply the approval of the Govemment
in terms of any other provision of Mines & Minerals (Development &

Regulation) Act, 1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act, 1980, Environment (Protection) Act 1986 or the nies
made there under Mines Act,1952 and Rule & Regulation made there under.

4) Directorate of Geology & Mining, Assam has not undertaken verification of the

mining lease boundary on the ground and does not undc-;rtake any
responsibility regarding correctness of the boundaries of the precise area as

furnished by the lessee.

5) At any stage, if it is observed that the information fumished data incorporated
in the documents are incorrect or misrepresent facts, the approval of e

document shall be revoked with

immediate effect.

P&ﬁxr 3% d‘“”‘ K-
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T_hi-s approval is restricted in res

pect of the proposals contained therein viithi
mining lease area and is p ontained therein viithin
quantity of Sand recom r:gr?gggble from the date of approval and maximum

purposes subject to all statuto
activities to be carried oyt within
Adequate number of check d

maintained in good conditions t
on water regime.

Safety Berm" of adequate dimension shall be kept at all the places in the
vicinity of statutqry barrier, high bench/escarpment. It shall also be ensured
that no excavation is to be made in the vicinity of any high side wall/
escarpment. Stability of benches, escarpments shall be closely monitored .It
iIs the responsibility of the lessee to ensure the stability of all the
escarpments/side/benches, Lessee shall take all necessary steps time to time
SO as to ensure the stability of ground, which includes but not limited to
_rtedlljfction of the high side wall to safe and stable condition within first year
itself.

9) Sufficient safety Berm shall be maintained with respect to public road/village
road.

10) In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a non agricultural fand.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent authority
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.

16) The Divisional Forest Officer should ensure that no additional quantity is to be

ry compliance and clearances for the mining
the mining leasehold.

ams and retaining walls shall to made &
0 prevent any anticipated detrimental impact

extracted.
Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.
Yours faithfully,
Directorate of Geology & Mining, Assam.
No. GM/MM/86-B (40)/Pt.V/ Dtd.Guwahati,the Dec.,2022
Copy to :- 1) The Deputy Commissioner, Jorhat -for kind information and
necessary action.
2)The Superintendent of Police, Jorhat - for kind information

' ) and necessary action,
3) Sri Santanu Kalita, JEC Road, Garmur Dulia Gaon, P.O.: Jorhat, P.S.: Jorhat
Dist.: Jorhat, Assam. '

4) Office copy.

\

Director,

Directorate of Geology & Mining, Assam. PO'%(-}'B ﬂr'
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“‘ﬂ«l GOVERNMENT OF ASSAM QQ)

DIRECTORATE OF GEOLOGY AND MINING
&Vﬁ@ BHU-BIGYAN BHAWAN

DAKHINGAON, KAHILIPARA, GUWAHATI-19
Emall: dgmassami@gmall,com
dymassamipgoy,in

Sub

Ref

Sir,

No GM/MM/86-B (40)/ PtVII 560/ - o o
From . - Sri Ananda Kumar Das, ACS,

: - The Divisional Forest Officer,

- - Approval of Mining Plan alongwith progressive Mine Closure PIftp .. =

Dtd.Guwahati,lhO/{ﬂ P

87 April, 2022

\=

o FLIRE 6
r'\. ) \!"

55 5

Director,

Directorate of Geology & Mining, Assam,
Kahilipara, Guwahati-19,

"3

%
. o7

-\%fa 4| 2032

-

x DiVis,

*yaa\}

Piene, Wi

e

Jorhat Division, Jorhat.

3 .

*

In respect of Garmur Dullagaon Sand Mining Permit (area 2.73 ec.}in, o)
Jorhat Dist. of Assam State submitted under Rule 51 & 52 of Assam
Minor Mineral Concession Rules, 2013.
GPS Location : 1) 26°44'59 69"N -94°15'31.11" E
2) 26°44'57.00°N -94°15'30.69" E
3) 26°44'59.29"N -94°15'44.66" E
4) 26°44'57.35'N -94°15'44.61" E

-~ Your letter No.FJT/ B/Govt. permit/25(xix)/ 1622-24 dtd. 8/4/2022

In exercise of the power conferred under under Rule 51 & 52 of Assam Minor

Mineral Concession Rules,2013, | hereby approved the aforesaid Mining Pllan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is
subjected to the following conditions :

1

2)

9)

6)

The Mining Plan atongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.
The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval.
It is clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act, 1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act, 1980, Environment (Protection) Act, 1986 or the rules
made there under Mines Act,1952 and Rule & Regulation made there under.
Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.
At any stage, if it is observed that the information furnished data incorporated
in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect.
This approval is restricted in respect of the proposals contained therein within
mining lease area and is applicable from the date of approval and maximum
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quantity of Sand recomme @
nded f '
months from the date of lssueo; Fpeeclion s 4,000 cubic metre for s

works subject to al st f the E.C. to be used for ;
o : atutory compliance construction
activities to be carried out within the nﬁ!ning 1922:h§||§afances for the mining

7) Adequat
: mair?talnidnizngboec:d ?:ioncc:]iﬁg‘; d\ams il e b
on water regime. s to prevent any anticipated detrimental impact

8) "Safe § - i

) \ricinig c?fe;gtu?; adgequ.ate dimension shall be kept at all the places in the
el excavat‘ry arrier, high bench/escarpment. It shall also be ensured
ol ‘t?ln is to be made in the vicinity of any high side wall/
il resﬁon:it:il'itt\; ofo ?e&zhe;szzc;arfments shall be closely monitored It

_ o ensure the stability of

escarpments!sndelbenches: .Lessee shall take all necessary stepy; li?ne?g tim:
so as to ensure l.he s.tablhty of ground, which includes but not limited to
f“esc:‘zfct\on of the high side wall to safe and stable condition within first year

9) ?;J:;cnent safety Berm shall be maintained with respect to public road/village
10) In case of patta land, a certificate from Revenue Autharity should be obtained
that the mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent authority
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There ic no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.
16) The Divisional Forest Officer should ensure that no additional quantity is to be

extracted.

Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.

Yours faithfully,

frector
Directorate of Geology & Mining, Assam.

No. GM/MM/86-B (40)/PL.VI/ Dtd.Guwahati the April 2022

Copy to - 1) The Deputy Commissioner, Jorhat : for kind information and
necessary action.

2)The Superintendent of Police, Jorhat - for kind information
and necessary action.

3) Sri Bijoy Krishna Rajkhowa, Choladhara Path, P.0.& P.S..Jorhat, Dist.: Jorhat,.
4) Office copy.

Director,
Directorate of Geology & Mining, Assam.

Prge-yo § - |60
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GOVERNMENT OF ASSAM
4“«& DIRECTORATE OF GEOLOGY AND M|

@ s BHU-BIGYAN BHAWAN
DAKHINGAON,KAHlLIPARA,GUWAHATT—-‘ i

¢ ;
Email; demassami@gmail.com
dym.assam@gov.in
Ko GMIMM/B6-B (40)/ PtAVIL G Cb O (P 5id_ Guwahati, the_77] "Nov, 2023
From -~ Sri N. Anand, IFS,
Director,
Dire_ctorate of Geology & Mining, Assam,
Kahjlipara, Guwahati-19.
To . _¥he Divisional Forest Officer,
Jorhat Division, Assam
Sevhe
. Sub . - Approval of Mining Plan alongwith progressive Mine Closure Plan

In respect of Bhogdoi Bhaskar Nagar, Kachagaral Mining Permit Area for Sand.
_(Area-0.55 Hec.) in Jorhat Dist. of Assam State submitted under Rule 51 & 52

of Assam Minor Mineral Concession Rules,2013.
GPS Location:
N-26°44'53.42" - E-04°15'57 45"
2 N-26°44'53.86"- E-94°15'58.19"
3. N-26°44'47.39"- E-94°16'01.49"
4. N-26°44'47.77" - E-94°16'02.34"

- - Your letter No FJT/BIGovt,PermiUZS (XI1X)/6612-15 Dtd. 14/11/2023

Ref
Mining Plan No.4642

Sir/Madam,

In exercise of the power conferred under Rule 51 & 52 of Assam Minor Mineral
Concession Rules,2013, the aforesaid Mining Plan (including Progressive Mine Closure Plan)
prepared by RQP Sri Lakshyajit Sonowal in favour of the consenting applicant/project proponent

M/S Phoenix Enterprise is approved subject to the conditions below:
1) The Map of the proposed Sand is based on the lease map/sketch submitted by the
lessee and is applicable from the date of approval.

2) ltisto clarify that the approval of aforesaid Mining

Closure Plan is in accordance with the powers conferred by sub-

15 and section 23C of the Mines & Minerals (Development & Regu

of 1957).
3) The GPS coordinates of the said Mining Plan are provided from the Divisional Forest
Office, Jorhat Division, and the RQP prepared the plan keeping in view o_f the given

coordinates. Any extraction from any area outside the Geo-coordinates will be entail

the Mining Plan to be cancelled. _
4) At any stage, if it is observed that the information furnished data incorporated in the

documents are incorrect or misreprasent facts, the approval of the document shall be
revoked with immediate effect.

Plan along with Progressive Mine
section (1) of section
|ation) Act, 1957 (67

Paﬁl al 6}"09
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This approval is restri [ Q
area and is appiicatbilgt?rdo'nrl rtiipggig fotfh z;? r?pos]als gontained i b
ova i i i
TSand recommended for extraction is as follgws ’ Bl iGN o TRk e
otal Mineable Reserve for Extraction i _
: 1S :8136 C

gotal quantity of sand proposed as per the DFO letter :7000 CTJ'I\\AA ((flg: :‘.?.rc? megtrag)th)

alance quantity available for extraction for 1136 CuM :

Govt. development projects on indents/

Govt. Permit (Sand)

6) Adequate measures should be taken to pr iCi [ |

d event any ant
el e p y anticipated detrimental impact on

7) As the maximum depth of extraction is 3m. The Safety Berm of adequate dimension
shall be kept at all _the places in the vicinity of bench/escarpment. It shall be ensured
that no excavation is to be made in the vicinity of the side wall/escarpment. Stability of
bgqcheslescarpments shall be closely monitored by the lessee. The DFO, Jorhat
E)Msmn. Jorhat shall supervise the same, SO that subsidence or erosion does not

appen.

8) Vt_oiations of any kind regarding the provisions of the Mining Plan including Progressive
Mine Closure Plan will lead to the cancellation of the Mining Plan.

9) Environmental clearance must be obtained from the competent authority before
execution except certain cases mentioned in Appendix IX of MOEF & CC Notification
S.0. 1224(E) dated 28" March, 2020.

m that the lease area

10) Divisional Forest Officer, Jorhat Division, Jorhat should confir
does not fall under the vicinity of National Park, Wild Life Sanctuary, Bird Sanctuary

etc. including Eco sensitive zones and does not affect the animals, birds and

biodiversity in anyway.
11) Cutting of trees and blasting is not allowed under this Mining Plan.
12) The Divisional Forest Officer, Jorhat Division should ensureé that no additional quantity

is to be extracted.

13) No fully mechanized extraction shall be done.
14) To avoid the areas near the embankment of the existing river course, minimum100m
distance from the embankment should be avoided s0 that the existing river is not made

he extraction area or forrm a new stretch.

to meander into t \
Plan along with Progressive Mine

Enclo: Approved Mining
Closure Plan.
Yours faithfully,
’ ‘\\‘77
70
Director,

Directorate of Geology & Mining, Assam.
No. GM/MM/86-B (40)/ Pt./VII Dtd. Guwahati, the Nov.,2023
-for information

o: - 1) The District Commissioner, Jorhat _ _
2)} M/S Phoenix Enterprise. Vill- Bajalbari, P.O- Boruajan, P.S- Titabor, Jorhat.

3) Office copy- /

Director,
Directorate of Geology & Mining, Assam

Copyt
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ggch]%NMENT OF ASSAM @
RATE OF GEOLO

BHU-BIGYAN BHAWAN i
DAKHINGAON, KAHILIPARA, GUWAHATI-19

Emall: demassam@gemail.com
den.assam@gov.in

No. GM/MM/86-B - oo
Y Pk 9599?’ )6 Dtd.Guwahati,ihe/?g{é February , 202%.” o P& "::}i':

From . - The Director, ) Z[TZ:‘\"‘
Directorate of Geolo ini , N\
- gy & Mining, Assam, LT y
/’ Kahilipara, Guwahati-19. . Slirptbe.....
\/0 : -The Divisional Forest Officer, fﬁN—O);—?\bz\ -
Jorhat Division, Jorhat. ‘\.;.:;:z........-.-. s
Sub : - Approval of Mining Plan alongwi i i g o, o
s gwith progressive Mine Closure Plan A, e, s
inrespect of Bhogdoi River Sand Mining Permit Area (area 1.80) “ay Dg‘&}\%

in_Jorhqt, Dist. of Assam State submitted under Rule 51 & 52 of Assam
Minor Mineral Concession Rules, 2013

Ref -Your letter No.B/ Govt. Permit/25(XIX)/269-71 dtd. 02/02/2021

Sir,

In exercise of the power conferred under Rule 51 &520f Assam Minor Mineral
Concession Rules,2013, | hereby approved the aforesaid Mining Plan (including Progressive
Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal This approval is subjected to
the following conditions :

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to *

-l time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.
2) The proposals shown on the plates and/or given in the document is based
T on the lease map/sketch submitted by the lessee apd is applicable from

the date of approval.

HItis clarified that the approval of aforesaid Mining Plan along with
Progressive Mine Closure Plan does not in any way imply the approval of the
Government in terms of any other provision of Mines & Minerals
(Development & Regutation) Act, 1957 or the Minerals (Other than Atomic &
Hydro Carbon Energy Minerals) Concession Rules,2016 and any other laws
including Forest {Conservation) Act,1980, Environment (Protection) Act, 1986
or the rules made there under Mines Act, 1952 and Rule & Regulation made
there under.

4) Directorate of Geology & Mining, Assam has not undertaken verification of
the mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

5) Atany stage, ifitis observed that the information furnished data incorporated
in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect.

6) This approval is restrictgd in respect of the proposals contained therein within
mining lease area and is applicable from the date of approval and maximum
quantity of Sand recommended for extraction is 8,000 cubic metro, for two
years to be qsed for Various Constructional purposes sub](;cl to all
statutory compliance and clearances for the mining activities 10 be carried oul

ei\}l"),pin the mining leasehold.
Poge- 42 &-100 -
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gggcﬁ%NMENT OF ASSAM @
RATE OF GEOLOG
BHU-BIGYAN BHAWAN i

DAK.HlNGAON,KAHILIPARA,GUWAHATI-19
Email: dgmassam@gmail.com
dem.assam(@gov.in

No. GM/MM/B6-B (40 PLII/ (09 L-94  buw . ( —FGHES
) ‘GUWHhatl,lhe Feb L s -1
From .- The Director. 7 é ruary , 202%.”, .

Directorate of Geology & Mining, Assam,

2 [riart, PO L
/ Kabhilipara, Guwahati-19. . r
\/o : -The Divisional Forest Officer, :‘9‘3:02'?\02% .
Jorhat Division, Jorhat. " ;(\"\""’"""""" -
Sub - - Approval of Mining Plan alongwith progressive Mine Closure Plan "-‘*?‘,"‘\__/;'-.‘7 :
inrespect of Bhogdoi River Sand Mining Permit Area (area 1.80) A7 oot

in Jorhat, Dist. of Assam State submitted under Rule 51 & 52 of Assam
Minor Mineral Concession Rules, 2013

Ref -Your letter No.B/ Govt. Permit/25(XIX)/269-71 dtd. 02/02/2021

= In exercise of the power conferred under Rule 51 &520f Assam Minor Mineral
Concession Rules,2013, | hereby approved the aforesaid Mining F_’lan (includipg Pro_gresswe
Mine Closure Plan) prepared by R.Q.P. Lakshyaijit Sonowal This approval is subjected to
the following conditions : .

1) The Mining Plan alongwith Progressi\_.re Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to *
time whether made by the Central Government, State Gpvernment or any

i other authority and without prejudice to any order or direction from any court
of competent jurisdiction. . . .
2) The proposals shown on the plates and/or given in the dpcumept is based
Ee on the lease map/sketch submitted by the lessee and is applicable from
the date of approval- | N .

3) It is clarified that the approval of a_foresasd Mining Plan along with
Progressive Mine Closure Plan does not in any way imply the approval of the
Government in terms of any other provision of Mines & Minerals
(Development & Regutation) Act 1957 or the Minerals (Other than Atomic &
Hydro Carbon Energy Minerals) Concession Rules,2016 and any other laws
including Forest (Conservation) Act, 1980, Environment (Protection) Act, 1986
or the rules made there under Mines Act,1952 and Rule & Regulation made
there under. .

4) Directorate of Geology & Mining, Assam has not undertaken verification of
the mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

5) Atany stage, ifitis obsgrved that the information furnished data incorporated
in the documents aré mcorr_ect_or misrepresent facts, the approval of the
document shall be revoked with immediate effect.

6) This approval is restricted in respect of the proposals contained therein within
mining lease area and is applicable from the date of approval and maximum
quantity of Sand rec0mmend_ed for extraction is 8,000 cubic metre, for two
years to be used for Various Constructional purposes subject to all
statutory compliance and clearances for the mining activities to be carrled out

q:y"“kf\m the mining leasehold.

Poge - Yy SH 60
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7) Adequate nu ‘ '

i mber of check d -/

maintained in good - dams and retaining walls shall e 7
on water regimge, conditions to prevent any anici 0 made 2

: pated detrimental impact
8) Safety Berm” of ade
vicinity of statutory barrier, hi

, high b
that no excavation is 1o begmasgc?r{e

escarpm a1

is lhz reer;t. Osn‘:.t;',ll',ly of benches, escarpments shall be closely monitored it

escarpmemp,r sibility of the lessee 1o ensure the stability of all the
s/side/benches, Lessee shall lake all necessary steps time to

ti Ay
IMe SO as 1o ensure the stability of ground, which includes but not limited to

:tt‘.tsc;tllfction of the high side wall to safe and stable condition within first year

quate dimension shall pe kept at all the places in the

scarp_m‘ept, It shall also te ensured
the vicinity of any high side wa

9) rSOUE:EC‘em safety Berm shall be maintained with respect to public road/village

10)in case of patta land, a certificate from Revenue Authority should be
ob_tamed that the mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent authority
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.

16) The Divisional Forest Officer should ensure that no additional quantity is to

be extracted.
Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.

Yog;s faithfully,

(Barnalee Nath),
A Joint Director,
‘b.&' For Director of Geology & Mining, Assam.
No. GM/MM/86-B (40)/Pt.1l/ Dtd.Guwahati,the February, 2021

Copy to :- 1The Deputy Commissioner, Jorhat -for kind information and necessary action.
2) The Superintendent of Police, Jorhat - for kind information and necessary action.
3) Sri Debanga Buragohain, Authorized Contractor of Garrison Engineer (Air Force),
Na-Ali, Bolia Gohain Pukhuri, P.O. Jorhat, P.S. Jorhat, Dist. Jorhat, Assam.
4) Office copy

/

(Barnalee Nath),
Joint Director,
For Director of Geology & Mining, Assam

Pate. us %’ 77 160
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GOVERNMENT OF ASSAM
DIRECTORATE OF GEOLOGY AND MINING
BHU-BIGYAN BHAWAN

11\ DAKHINGAON, KAHILIPARA,GUWAHATI-19

o)
:‘- IEmail: dgmus.s'am@wnai!.com
ey ' dgm.qgla_m@yov.in

No. GM/MM/86-
86-8 (40)/ PLVI/ Y2 Y2 - U b Sid Guwahalithe g, 70ct, 2022

From .- S Ananda Kumar Das, ACS,
Director,
Dureolorate of Geology & Mining, Assam.
Kahilipara, Guwahati-19.

L/ . The Divisional Forest Officer,
‘ Jorhat Division, Jorhat.
/ Sub - . Approval of Mining Plan alongwith progressive Mine Closure Plan
In respect of Bhogdol River Dhodar Ali Mining Permit Area for Sand
tted under Rule 51

( area 3.50 hec.) in Jorhat Dist. of Assam State submi
& 52 of Assam Minor Mineral Concession Rules, 2013.

GPS Location: 1) 26°39'02.35'N .04°19'58.98" E
2) 26°39'03.52'N .94°19'58.38" E

3) 26°38'52.18'N .94%20'14.97"E

4) 26°38'53.10°N 94°20'13.43"E

. Your letter No. FJT/BIGovt.permitf25(xix)l4221-24
The Mining Plan No. 2968

Ref dtd. 30/9/2022

Sir,
In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
Mineral Concession Rules,2013, | hereby approved the aforesaid Mining Plan (including
+ Sonowal. This approval is

Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyaji

subjected to the following conditions :

| 1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
| without prejudice to any other law applicable to the mine area from time to
! time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court

of competent jurisdiction.
in the document is pbased on

2) The proposals shown on the plates and/or given
d is applicable from the date

the lease map/sketch submitted by the lessee an

of approval.
3) ltis clarified that the approval of aforesaid Mining Plan along with Progressive
i al of the Government

Mine Closure Plan does no

in terms of any other provision of s & Minerals (Development &
Regulation) Act 1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest

(Conservation) Act,1980, Environment (Protection) Act,1986 or the rules
made there under Mines Act,1952 and Rule & Regulation made there under.
4) Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the poundaries of the precise area as

furnished by the lessee.
i nformation furnished data incorporated

5) Atany stage, if it is observed that the i
in the documents aré incorrect or misrepresent facts, the approval of the

document shall be revoked with immediate effect.
6) This approval i restricted in respect of the propos
mining lease area and is applicable from the date ©

als contained therein within
f approval and maximum

T et
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Quantity of Sang récommended for extraction jg 4,100 cubic metre for two
ye;r to be useq for con;ti_'uction works subject to all statutory compliance
and clearances for the mining activities to be carried out within the mining

Mmaintained jn good conditions to prevent any anticipated detrimentaj impact

On water regime,
8) “ngety Berm” of adeqqate dimension shay| be kept at all the places in the :

» which includes byt not limited to
d stable condition within first year

y Berm shall be maintained with respect to public road/village .

10) In case of patta land, g certificate from Revenue Authority should be obtained |

that the mining area is a non agricultural land. _ : .
11) Violation of the provision of the Mining Plan including Progressive Mine ,

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc '
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There is no Provision of mechanized Or semi mechanized mode of extraction 3
in case of river sang mining. |

15) Blasting is not allowed.
16) The Divisional Forest Officer should ensure that no additional quantity is to be

extracted.
Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan, |
Yours faithfully,
Difsctor
Directorate of Geology & Mining, Assam.
No. GM/MM/86-B (40)/Pt.vI/ Dtd.Guwahati.the Oct.,2022

-for kind information ang
necessary action

- for kind information

: and Necessary action

3) Sri Suresh Kumar Agarwalla, Shishu Apartment, Hockey Stadium Roag P.O.: |
Beltola, P.S. Beltola, Digt - Kamrup(M), Assam ' |

4) Office copy. '

Copy to :- 1) The Deputy Commissioner. Jorhat

2)The Superintendent&f Police, Jorhat

_ Director, '
Directorate of Geology & Mining, Assam. |

|

PO%L'“* {%(lﬁo\
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P GOVERNMENT OF Assam

DIRECTORATE OF G
EOLO
BHU BlG YA srar G AND MINING

DAK%‘HNGAON,KAHILIPARA,GUWAHAT|-19
Email; dgmassam@email com
dgm.assam@gov. in

No. GM/MM/86-B (40
From

f“,:rﬂ.fs :

Y PtVI/ © 22
e -s¥ Dtd. i h
. - Sri Ananda Kumarb,[)asz. ACS sl .lg; ven, 2932

Director, / 4

Diregtorate of Geology & Mining, Assam
Kahilipara, Guwahati-19. ' B

1 . - The Divisional Forest Officer, &
Jorhat Division, Jorhat. '

- - Approval of Mining Plan alongwith progressive Mine Closure Plan
In respecg of Bhogdoi River Sand Mining Permit (area 4.76 hec.) in-
Jorhat Dist. of Assam State submitted under Rule 51 & 52 of Assam
Minor Mineral Concession Rules, 2013.

GPS Location : 1) 26°47'7.46"N -94°8'16.06” E
2) 26°47'7.51°N  -94°8'17.05" E
3) 26°46'52.75"N -94°8'39.98" E
4) 26°46'51.48"N -94°8'41.19" E

Ref -~ Your letter No. FJT/B/Govt. Permit/25(xix)/612-15 dtd. 18/2/2022

Sub

Sir,

In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
Mineral Concession Rules,2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is
subjected to the following conditions :

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval.

3) ltis clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act,1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act,1980, Environment (Protection) Act,1986 or the rules
made there under Mines Act,1952 and Rule & Regulation made there under.

4) Directorate of Geology & Mining,.Assam has not undertaken verification of the
mining flease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

5) At any stage, if it is observed that the information furnished data incorporated
in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect.

6) This approval is restricted in respect of the proposals contained therein within
mining lease area and is applicable from the date of approval and maximum
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quantity of River
Sand recommended for extraction is 10,000 cubic metr
' e

for two years to b
: e used for constructi
compliance and cleara aniclion walks subject
1 nces f o s ject to all statutor
the mining leasehold. or the mining activities to be carried out withir{

Adequate n
umber of check dams and retaining walls shall to made &

maintained in good conditi

on water regimge, onditions to prevent any anticipated detrimental impact

“Safety Berm" of : :

vicinity of statut adequ‘ale d}mensmn shall be kept at all the places in the

utory barrier, high bench/escar t

that no excavation is to be made i pment. It shall also be ensured

escarpment. Stability of b S0 4t Ry o T A MR

(& T bt 'b'i‘y of benches, escarpments shall be closely monitored It

e mentplr?zt ity of the lessee to ensure the stability of all the

" p s/sl e!benches: .Lessee shall take all necessary steps time to time
as to ensure the stability of ground, which includes but not limited to

;;cékljfctlon of the high side wall to safe and stable condition within first year

9) rsolgfgment safety Berm shall be maintained with respect to public road/village

10) In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent authority
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There is no provision 0O
in case of river sand mining.

15) Blasting is not allowed.

16) The Divisional Forest Officer shoul

§ mechanized or semi mechanized mode of extraction

d ensure that no additional quantity is to be

extracted.
Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.
Yours faithfully,
Direttor
Directorate of Geology & Mining, Assam.

No. GM/MM/86-B (40)/Pt.VI!_§33 Ll .-35? Dtd.Guwahati,the 02 g A Feb.,2022

Copy to :- 1) The Deputy Commissioner, Jorhat . -for kind information and
necessary action.

2)The Superintendent of Police, Jorhat ' - for kind information

and necessary action.

3) M/S Anupam Nirman Pvt. Ltd.,(Authorised Contractor of PWD) Jorhat,Dergaon &
Titabor Rad Division, Bhaskar Nagar, Bye lane No.2, Zoo-Narengi Road, Guwahati-

781021, Assam.
Direlbtor.

4) Office copy.
Directorate of Geology & Mining, Assam.

Prge 49 oF  © 160
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GOVERNMENT OF ASSAM Q)
DIRECTORATE OF GEOLOGY AND MINING
BHU-BIGYAN BHAWAN

DAKH!NGAON.KAH!LIPARA,GUWAHATI-‘I 9
Email: dgmassam@gmail.com
dgm.ussumi@gov.in

No. GMMM/8G6-B (40)/Pt. v/ () |0 — 14

From . - Sri Ananda Kumar Das, ACS,
Director,

Dirgctorate of Geology & Mining, Assam,
/ Kahilipara, Guwahati-19.

Did. Guwahati, the A FFhyan". 2023,

\P . - The Divisional Forest Officer,
Jorhat Division, Jorhat.
Sub

. - Approval of Mining Plan alongwith progressive Mine Closure Plan
in respect of Sand forKothalguri Mining Permit Area, area (0.60hec.) in
Jorhat, Dist. of Assam State submitted under Rule 51 & 52 of Assam Minor
Mineral Concession Rules, 2013.
GPS Location:
1) N - 26°39'30.21" — E - 94°19'26.17"
2) N-2639'30.91" - E — 94°19'25.70"
3) N -26°39'33.01" - E — 94°19'32.57"
4) N — 26°39'32.77" = E - 94°19'30.34"
5) N - 26°39'31.63" - E — 94°19'31.25"

Ref - No. FJT/B/Govt. Permit/25 (xix)/ dtd. 23/12/2022.
Mining Plan No. 4141.

Sir,

In exercise of the power conferred under Rule 51 & 52 of Assam Minor
Mineral Concession Rules,2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Saptarathi Aich Sarkar. This approval
is subjected to the following conditions:

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval.

3) It is clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act, 1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act, 1980, Environment (Protection) Act,1986 or the rules
made there under Mines Act,1952 and Rule & Regulation made there under.

4) Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee. _ ‘ :

5) At any stage, if it is observed that the information furnished data incorporated
in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect.
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minin : :
quantigty:e;fsgaarzzargggrrﬁqzzzl'%a?'e from the date of approval and maximum
year from the date of a er or; extraction is 4000 cubic meter for one
material. Subject to al ptp tova of Ec'to be .qsed as construction
construction work and ceearZr?c:torfy fﬁmprr’apce ﬂ”'”?g' Fii &' G
within the mining leasehold, s for the mining activities to be carried out

7) mg?r?tglijr?etz izugrr:g;r Cc{;; g?eck dams and retaining walls shall to made &
on water regime, itions to prevent any anticipated detrimental impact

8) _Safgty Berm” of adequate dimension shall be kept at all the places in the
vicinity of statutory barrier, high bench/escarpment. It shall also be ensured
that no excavation is to be made in the vicinity of any high side wall/
escarpment. Stability of benches, escarpments shall be closely monitored. It
is the responsibility of the lessee to ensure the stability of all the
escarpments/side/benches, Lessee shall take all necessary steps time to time
so as to ensure the stability of ground, which includes but not limited to
_rtzdﬁtctlon of the high side wall to safe and stable condition within first year
itself.

9) Sufgcient safety Berm shall be maintained with respect to public road/village
road.

10) In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a nonagricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shali liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent authority
before execution except certain cases mentioned in Appendix IX of MOEF &
CC Notification S.0. 1224 (E) dated 28" March, 2020.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including eco sensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There is no provision of mechanize
in case of river sand mining.

15) Blasting is not allowed.

16) The Divisional Forest Officer should ensure that no additional quantity is to be

extracted.
17) NOC from DC is needed to obtain in case of earth cutting.

Approved Mining Plan alongwith Progressive Mine
Closure Plan.

6) This approval i istad |
e Is restricted in respect of the proposals contained therein within @

d or semi mechanized mode of extraction

Enclo:

Yourpyfaithfully,

Diractor,
Geology & Mining, Assam.

g/ Directorat
Dtd. Guwahati, the Jan'.2023

No. GM/MM/86-B (40)/Pt. Vi
t -for kind information and necessary action.

Copy to :- 1) The Deputy Commissioner, Jorha

-for kind information and necessary
action.

3) Ms. Priyanka Dutta, Gormur Dulia Gaon, Dist. Jorhat, Assam.

2) The Superintendent of Police, Jorhat

4) Office copy.

Dirrector, p rhe < < SL—M‘»‘,

Directorate of Geology & Mining, Assam
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GOVERNMENT OF A

et SSAM

&S~  DIRECTORATE OF GEOLOG

(ﬂ/éﬁf: . BHU-BIGYAN BHAWAN |

DAKHINGAON,KAHILIP
- : ARA,GUW :
Email: dgmassum@gmail com AHATI-19

dgm.assam@igov. in

No. GM/MM/86-B (40)/ Pty D80F 11 S P, Y :
From - - Shri ' ﬂ? \,C Dld.Guwahati,thezpy Sepf;;ga" ' ﬁf"?\:\‘ ‘
- = Ohn Ananda Kumar Das, ACS e ‘ 2 :
Director, ' /__‘D ""3}3 \.n i
Directorate of Geolo ini AT V
e gy & Mining, Assa ¢ :
Kahilipara, Guwahati-19, y o i Wlie|as21 @3
T : - The Divisional Forest Officer, . Bare... ... - /&
Jorhat Division,Jorhat. e <
. . o L
Sub o AfPPfOVal of Mining Plan alongwith progressive Mine Closure Plan in resﬁect‘ ¥ prht®
0 .Bhogdm River Sand(Murmuria) Mining Permit (3.48 hec.) in Jorhat
Dist. of Assam State submitted under Rule 51 & 520f Assam Minor Mineral
Concession Rules,2013 5
Ref - Your letter No. FJT/B/Govt.Permit/25(xix)/2791-93 dtd. 19/8/2021
Sir, %

_ In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
Mineral Concession Rules,2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is
subjected to the following conditions :

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved without
prejudice to any other law applicable to the mine area from time to time whether
made by the Central Government, State Government or any other authority and
without prejudice to any order or direction from any court of competent
jurisdiction.

2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date of
approval.

3) It is clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government in
terms of any other provision of Mines & Minerals (Development & Regulation)
Act, 1957 or the Minerals (Other than Atomic & Hydro Carbon Energy Minerals)
Concession Rules,2016 and any other laws including Forest (Conservation)
Act,1980, Environment (Protection) Act,1986 or the rules made there under
Mines Act,1952 and Rule & Regulation made there under.

4) Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any responsibility
regarding correctness of the boundaries of the precise area as furnished by the
lessee.

5) At any stage, if it is observed that the information furnished data incorporated in
the documents are incorrect or misrepresent facts, the approval of the document
shall be revoked with immediate effect. -

6) This approval is restricted in respect of the proposals contained therein within
mining lease area and is applicable from the date of approval and maximum

Prggrga—qr.?_ 1(50._.
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Stability of be in the vicinity of any high si
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responsibility of the scarpments shall be closely monitored It is the

lessee to o
escarpme ; ensure the stabilit
rPments/side/benches, Lessee shall take all necessary stegs lil’?tfe toa:;!met};g

" I . d. Whic in I d b i i i

Sufficient safet intai i
ey y Berm shall be maintained with respect to public roadivillage

10) In case of patta land i
[ , a certificate from Revenue Authority should i
that the mining area is a non agricultural land. 2 e s pparc

11) Violation of the provision of the Mining Plan i [ ive Mi
; an including Progres M
Plan shall liable to cancel the Mining P?an. S

12) Environmental clearance must be obtained from the competent authority before
execution.

13) Div_isional Forest Officer should confirm that the lease area does not fall in the
!\latuonal Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi mechanized mode of extraction in
case of river sand mining.

15) If necessary the permit/contract/lease holder may approach the competent
authority for blasting permission..

16) The Divisional Forest Officer should ensure that no additional quantity is to be
extracted.

Enclo: Approved Mining Plan alongwith Progressive Mine

Closure Plan.

Yours faithfully,

Directorate of Geology & Mining, Assam.

No. GM/MM/86-B (40)/Pt.II/ Dtd.Guwahatithe Sept.,2021
Copy to :- 1) The Deputy Commissioner, Jorhat ~for kind information and

necessary action.

2) The Superintendent of Police, Jorhat - for kind information

and necessary action.

3) Sri Ranjan Tasha (Authorised Contractor of Rural Dev. Block), Pachim Bangalpukhuri,

P.0.& P.S.:Jorhat, Dist.: Jorhat, Assam.

4) Office copy.

\

Director,
Directorate of Geology & Mining, Assam.

P!‘&lr 3 ‘S'], 160 -
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o GOVERNMENT OF ASSAM

DIRECTORA
%O TE OF GEOLO &
PG BRI AN b i GY AND MINING -

SAKH.INGAON,KAHILIPARA,GUWAHATI-IQ
mail: dgmassam@ygmail. com

dgm.assam@gov.in

No GMIMM/B6-B (40)/ PLIXI 447 (Y — 71

From

To/’

Sub

Ref

Sir,

- Sri Ananda Kumar Das, ACS R Ao B

Director,

Directorate of Geol ,
- ogy & Mining, A
Kahilipara, Guwahati-19. g, Assam,

. - The Divisional Forest Officer
Jorhat Division, Jorhat. '

D - f\np?é:;gL?L ?ﬂér;::;gg ‘I:(l)e_lr;z glongp;vith progressive Mine Closure Plan
i River Murmuria 14 No. Line Mining Permit
ngzrf;r ISand ( area 2.45 hec.) in Jorhat Dist. of Assam %tate submitted
ule 51 & 52 of Assam Minor Mineral Concession Rules, 2013.

GPS Location : 1) 26°42'49.74’N -94°16'565.48" E
2) 26°42'51.60"N -94°16'56.86” E
3) 26°42'45.75’N -94°17°08.26" E
4) 26°42'47.66'N -94°17'09.52" E
_ Your letter No. FJT/B/Govt.permit/25(xix)/4210-13 dtd. 30/9/2022
The Mining Plan No. 2970

In exercise of the power conferred under under Rule 51 & 52 of Assam Minor

Mineral Concession Rules, 2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is
subjected to the following conditions :

1)

2)

4)

5)

6)

The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval. ' )

It is clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Mineral§ (Development &
Regulation) Act, 1957 or the Minerals (Other than Atomic &' Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act, 1980, Environment (Protechon) _Act,1986 or the rules
made there under Mines Act,1952 and Rule & Regulation made _tr_\erg under.
Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and dpes not unde_znake any
responsibility regarding correctness of the boundaries of the precise area as

i by the lessee. .

ktrglri;‘zctjagé. if it is observed that the information furnished data incorporated

in the documents are incorrect of misrepresent facts, the approval of the

e . "

ument shall be revoked with immediate effect. . .

d'?r:;is approval is restricted in respect of the proposals contained therein within
plicable from the date of approval and maximum

mining lease area and is ap
Pose £ )60 "
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i . d ini
maintained in good conditions tams and retaining walls shall to made &

on water regime. O prevent any anticipated detrimental impact

escarpment. Stabili

escarpments/side/benches, Lessee shall take as;fec?sZaf;as?gi;i ti?rfwe ?g tithe
sodas‘to ensure the stability of ground, which includes but not Iimited"lz
ir;el‘;c‘:tlon of the high side wall to safe and stable condition within first year

9) rSDL;fgf:lent safety Berm shall be maintained with respect to public road/village

10) In case of patta land, a certificate from Revenue Authority should be obtained
thgt thg mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent authority
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.

16) The Divisional Forest Officer should ensure that no additional quantity is to be
extracted.

Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.

Yours faithfully,

% Directorate of Gedlogy & Mining, Assam.

No. GM/MM/86-B (40)/PL.IX/ Dtd.Guwahati,the Oct.,2022

Copy to :- 1) The Deputy Commissioner, Jorhat -for kind informgtéon and
necessary action.

- for kind information
and necessary action.

3) M/S B.T. Suppliers & Service, Na-Ali Bongal Pukhuri, P.O.: Lichubari, P.S.:
Lichubari Out Post, Dist. : Jorhat, Assam.

4) Office copy. \

2)The Superintendent of Police, Jorhat

Director,
Directorate of Geology & Mining, Assam.

Prep 55 S 7 16D
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: ’,\pﬁ‘ EUVERNMENT OF ASSAM o
IRECTORATE OF GEOL i/
OGY 2» =
%««5 BHU-BIGYAN BHAWAN s/
DAKHINGAOH,KAHIU?A?.A,GU‘H,"-F!-TI--. ;
Email: dgmassam @ gmail com i g
dgm assam@ gov in
No. GM/MM/86-B (40)/ PtVI %4, —
7 j R ) 610 Dtd Guwahatithe (25 Ao 2022
rom - - Sn Ananda Kumar Das, ACS, i 4

D_irector,
Directorate of Geology & Mining, Assam.

/ Kahilipara, Guwahati-19.
y T;/ : - The Divisional Forest Officer,
Jorhat Division, Jorhat.

: - Approval of Mining Plan alongwith i i "
an progressive Mine Closure Plan e
In respect of Bhogdoi River Sand(Duliagaon) Mining Permit (area O.Sg' =

hec.) in Jorhat Dist. of Assam State submitted under Rule 51 & 52 ¢¢ i)

Assam Minor Mineral Concession Rules, 2013.

GPS Location : 1) 26°44'34.77°N -94°16'14.90" E
2) 26°44'34 17'N -94°16'15.41" E
3) 26°44'24.96"N -94°16'23.11" E
4) 26°44'25.16°N -94°16'22.85" E

Ref :- Your letter No. B/Govt. permit/25(xix)/ 1031-33 did. 11/3/2022

Sir,

In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
Mineral Concession Rules,2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyaijit Sonowal. This approval is
subjected to the following conditions :

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval.

3) Itis clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act, 1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act, 1980, Environment (Protection) Act,1986 or the rules
made there under Mines Act,1952 and Rule & Regulation made there under.

4) Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

5) At any stage, if it is observed that the information furnished data incorporated
in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect. :

6) This approval is restricted in respect of the proposals contained therein within
mining lease area and is applicable from the date of approval and maximum

P%L 5t S,F 160 %
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__\ quantity of Sand recommended for extraction Is 6,000 cy

; months from the date of is blc met A
gs _ sue of the E.C. to b oot
> works subject to all statutory compliance and cleeaur;zge?rf A

!;q o :gt:vrties to be carried out within the mining leasehold. o the mining
equate number of check dams and retaining walls sh
maintained in good conditions to prevent any anugci ated ds all to made &
. osn \;vater regime. P etrimental impact
alety Berm" of adequate dimension s -
vicinity of statutory barrier, high bench/e:igrgfn:gftlf L??glltg?sg lz:es rilas
that no excavation is to be made in the vicinity of any high 513283;;3
escarpment. Stability of benches, escarpments shall be closely monitared It
is the responsibility of the lessee to ensure the stability of all the
escarpments/side/benches, Lessee shall take all necessary steps time to time
SO as to ensure the stability of ground, which includes but not limited to
_rtednl.;ction of the high side wall to safe and stable condition within first year
itself.

9) Sufgcient safety Berm shall be maintained with respect to public road/village
road.

10) In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent authority
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway. .

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed. = I

16) The Divisional Forest Officer should ensure that no additional quantity is to be
extracted.

Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.

Yours faithfully,

irector
Directorate of Geology & Mining, Assam.
No. GM/MM/86-B (40)/Pt.VI/ Dtd.Guwahati,the d/ﬁ.;:;ril,?.’OthJ =
. issi y -for kind information
Copy to :- 1) The Deputy Commissioner, Jorhat skt ey
. i - for kind information
2)The Superintendent of Police, Jorhat il inpl g 4

Meleng Tea Estate, P.O.:Fesual, P.S.: Teok,Dist.. Jorhat,.

g

Director,
Directorate of Geology & Mining, Assam.

3) Sri Sumesh Tanti,
4) Office copy.
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T:e Managing Director

SSAM MINERAL DE
e Behind\éiLOPMENT CORPORATION LIMITED

Dispur Guwahati 789001 """ Market Near Ganesh Mandir RP Road

9. TOR Date NIA

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Indreswar Kalita

Member Secretary
Date: 11/04/2023 SEIAA - (ASSAM)

‘ Subject: Grant of Environmental
| n earance (EC) t ivi
g‘ under the provision of EIA Notiﬁcati(on %o%é'_’fe',??,&‘,’fg"d i
- ﬂ !
E -g Sir/Madam,
Lo . This is in reference to your apnlicati i
Q > in respect of project submiy Ltgq;?upnfor Eﬁ:wurpnmenlal Clearance (EC)
€ 2 | SIANASIMIN/405282/2022 dated 6% Now 2028 T ,@ﬁc";de proposal number
- b~ clearance granted to the proj e, f VAU S SO0 GRS
S ; N
E 1. EC Identification No. 014825373
: ﬁ .;& 2. File No. AA>3190/2§22
m & & 3. Project Type ¥ ¢
T 0 4. Category
<< B | 5 ProjectiActivity incl%i erals
> v © Schedule No. = F oo
- > v 6. Name of Project N ) ACOW AL| BYE PASS
g 2 'g ,“r‘ — CONTRACT AREA FOR SAND
| 9 . N fC ny/Organizatién {: i MINERAL DEVELOPMENT
g R s S RPORATION LIMITED
- & E 8. Location of Project ASSAM
Ry
£ 3
y 3
v
2 E
g >
P~
4 €
E %
S

: i i learance shall be one that has EC.ident.it'?cat{on
#3:&233"&’3?5;:0532%%3 from PARIVESH.Please quote identification

number in all future correspondence.

This is a computer generated cover page.

Pogse <58 ‘}*‘T?D'U‘r"','

' Wentification No. - EC23B001AS125373  File No. - SEIAA, 319972022  Date of Issue EC - 11/04/2023  Page 106



554"

l u\[‘ \'p
-~ yiis has reference to your applicati
pplication for prj .
STA/AS/MIN/405282/2023 rior Environment
an with G.PS. Co_ordina:l:sted dZT!l]lIZ(}IB along with Form-1, Mini:lg P(lz;zﬂf;x)n;e proposal no.
siicarlol Malow Al Bye i m; ' O.Iher relevant documents for Collection ot" S. dO ;gblelter, Google
ye Pass Mining Contract Area for Sand” i .G’ravel from
Jorhat, Assam, é under Jorhat Forest Division, Dist.

The quantity of Sand & Gravel to be collected js:

Sand & Gravel: 20,000cu.am. (T
, Jn. (Twenty T
Thousand) only rl'rJ[:)cr ;‘::'!:llntl) only for 2 (Two) years @ 10,000cu.m. (Ten
Allotted Area: 3.92 Ha. i
The Sand & Gravel shall be extract ‘ -
ki R ed from the area of the GPS Co-ordinates mentioned below as per
Longitude (East) itude (North)
1. E-94"12'04.26" I]J\?-hztgtalﬁ'g;ol Sl'l'
2. E-94"12'03.06" N- 26°47°07.69"”
3. E- 94°12120.89" - N- 26°46'57.11"
4. E-94°1224 45" - . . N-26°46'59.67"

The .S'and‘& Gravel Shf!” be extracted manual/Semi meckani;.’d (as per Mining Plan) from “Bhogdoi
Malow Ali Bye Pass Mining Contract Area for Sand™ under Jorhat Forest Division, Dist. Jorhat, Assam.

The proposal was examined and processed in aqéox:déhce- w1th EIA Notification 2006 and its amendment
thereof. The State Level Expert Appraisal Comimittee (SEAC), Assam examined the documents of the
proposal for Collection of Sand & Gravel at its meeting held on 04/03/2023. Accordingly the application
was discussed and thoroughly scrutinized by the SEAC and found that the project falls under 1(a) and
considered as B, Category of EIA Notification 2006 and subsequent amendments. The Committee

recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Enviromment Impact Assessment Authority, Assam
(SEIAA) considered the proposal in its meeting held on 21/03/2023 and accords Prior Environmental
ect as mentioned above under the provision of EIA notification 2006 and its

Clearance to the proj
t to compliance of

subsequent amendments issued under Environment Protection Act 1986 subjec

following specific and general conditions.

al area must be confined to the given 3.92 Ha proposed area bound by the
y other area of extraction contiguous to this.

The operation
to this effect before commencement of

coordinates mentioned above and there shall not be an
The project proponent is to submit a declaration in writing

the work.

L Specific Conditions

The legal status of the mining area remains unchanged.
The lease holder shall undertake adequate safeguard during extraction of Sand and ensure that
due to this activity, the hydro geological and ecological regime of the surrounding area shall not

\

Member Secrela

@SE!AA,Assam {)@0&4_ - 69 5} o )00

1.
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PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

EC |d

CLEARANCE

%

and Virtuous Environmental Single-Window Hub)

i

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), ASSAM)

The Contractor
PULIN MAHANTA

Solicitor Road

P.0. Jorhat

P.S. Jorhat

Dist. Jorhat, Assam -785001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
Environmental Clearance (EC)

This is in reference to your application for
A vide proposal number

in respect of project submitted to the SEIAA .
SIA/AS/MIN/403377/2022 dated 17 Oct 2022. The particulars of the environmental

clearance granted to the project are as below.

1. EC Identification No. EC22B000AS144211

2. File No. SEIAA. 3187/2022

3. Project Type New

4. Category B

5. Project/Activity including N/A

Schedule No.

6. Name of Project BHOGDO! GARMUR MCA NO. 2 OF
2021-23 FOR SAND

7. Name of Company/Organization ~ PULIN MAHANTA

8. Location of Project ASSAM

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Indreswar Kalita
Member Secretary

Date: 23/12/2022 =
SEIAA - (ASSAM)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

Poge- £0 e} 1o

entification No. - EC22B000AS144211  File No. - SEIAA. 3187/2022 Date of Issue EC - 23/12/2022 Page 1 of 6
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1My s reference 1o your application for p

[ NIA/AS/MIN/40337712022 dateq 171102022 along with F.
etter, Google map with G.p.S, Co-ordinntes ang other e
“Ihogdoi Garmur MCA No. 2 ol 2021-23 fipr Sand” y

rior  Environmental Clearance proposal no

1M, Form-2, Mining Plan, D.F.O.
relevant documents for Collection of Sand from

nder Jothat Forest Division, Dist: Jorhat, Assam
The quantity of Sand 1o be collected |s:

sand: 20,000cu.m (Twenty T
8 .m, Y Thousand) only for 2 (Two ]
Thousand) only for per year. I e, T
A"(l"ﬂl Arca: 4.98 Ha,

——

The Sand shall be extracted from the aren of the GPS Co-ordinates mentioned be

Longitude (East) o low as per mining plan:
E-94"14'56.21" Latitude (North)

l. U]

N- 26"45'1 1.44"
2. E-94°14'55.12" N- 26°45'08.95"
3. E-94"15'14.79" N- 26"45'04.59"
4. E-94"15'13.74" " N- 26"45'01.98"

The Sand shall be extracted manual/Semi mechanized (as = i
per Mining Plan) from “Bhogdoi Garmur
MCA No. 2 0f 2021-23 For Sand” under Jorhat Fores._t Division, Dist: Jorhat, Assam. &

The proposal was examined and processed in:accordance with EIA Notification 2006 and its
amendment thereof. The State Level Expert Appraisal-Committee (SEAC), Assam examined the
documents of the proposal for Collection of Sand at its meeting held on 03/12/2022. Accordingly the
application was discussed and thoroughly scrutinized by the SEAC and found that the project falls under
1(a) and considered as B, Category. of EIA Notification 2006 and subsequent amendments. The
Committee recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considered the proposal in . its meeting held on 13/12/2022 and accords Prior
Environmental Clearance to the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject to
compliance of following specific and general conditions.

The operational area must be conflned to the given 4.98 Ha area bound by the coordinates
mentioned above and there shall not be any other area of extraction contiguous to this. The
project proponent is to submit a declaration in writing to this effect before commencement of the

work.
L Specific Conditions
1. The legal status of the mining area remains unchanged.

24 The lease holder shall undertake adequate safeguard during extraction of Sand and ensure that
due to this activity, the hydro geological and ecological regime of the surrounding area shall not
be affected. Regular monitoring of ground water level and quality shall be carried out around

Pogye- bt G160

EC Identification No. - EC22B000AS144211  File No. - SEIAA. 3187/2022 Date of Issue EC - 23/12/2022  Page 2 of &
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Government of India "

Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Assam)

The Contractor
PULIN MAHANTA

Solicitor Road

P.O. Jorhat

P.S. Jorhat

Dist. Jorhat, Assam -785001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIAJAS/MIN/289565/2022 dated 22 Aug 2022, The particulars of the environmental
clearance granted to the project are as below.

" 1. ECldentificationNo. =+ EC22B001AS140216
) 2. FileNo. .| 'SEIAA.3109/202
wl 3. Project Type < f e g T New 25
> 4. Category o B2
4 e ! ining of minerals

= S g ety

6. Name of Project "/ .. BHOGDOIRIVER SAND MCA NO. 1
< © "“GARMUR, JORHAT
' 7. Name of Company/Organization  PULIN MAHANTA

8. Location of Project Assam

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

v

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

{e-signed)
Indreswar Kalita
Date: 01/10/2022 Member Secretary
SEIAA - (Assam)

Note: A valid environmental clearance shall be one that has EC identification

number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

Dode G2, ﬂr 16D
EC Identification No. - EC22B001AS140218  File No. - SEIAA. 3109/2022 Date of Issue EC - 01/10/2022  Page 1 of 6
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N\

*

- reference to your application for Prior Environmental Clearance pruposal no.
_ ANMINHB‘)SGSHOH dated 09/01/2022 along with Form-1M, Form-1, Mining Plan, D.F.O.
- , Uoogle map with G.P.S. Co-ordinates and other rclevant documents for Collection of Sand From
G-Wul River Sand MCA No. 1 “Garmur, Jorhat” Under Jorhat Forest Division, Dist. Jorhat, Assam.

The quantity of Sand to be collected is:
Mand: 20000cu.m. (Twenty Thousand) only for 2 (Two) years @ 10,000cu.m. (Ten

Thousand) only for per year.
Total Allotted arca: 4.83 Ha.

The Sand shall be extracted from the area of the GPS Co-ordinates mentioned below as per mining plan:

Longitude (East) Latitude 1Nor!h)
1. E-94°14'04.13" N- 26°4520.05"
2. E-94°14'03.75" : N-26°45'17.54"
3. E-94°14'30.30" N- 26°45'15.26"
4. E-94°14"31.07" e N-26°52'13.00"

The Sand shall be extracted manual/Semi mechanized (as per Mining Plan) from “Bhogdoi River
gand MCA No. 1 “Garmur, Jorhat” Under Jorhat Forest Division, Dist. Jorhat, Assam

The proposal was examined and- processed . in accordance with EIA Notification 2006 and its
amendment thereof. The State Level Expert Appraisal Committee (SEAC), Assam examined the
documents of the proposal for Collection of Sand at its meeting held on 16/09/2022. Accordingly the
application was discussed and thoroughly scrutinized by the SEAC and found that the project falls under
1(a) and considered as By Category of EIA Notification 2006 and subsequent amendments. The
Committee recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considered the proposal in its meeting held on 28/09/2022 and accords Prior
Environmental Clearance 10 the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject to
compliance of following specific and general conditions.

The operational area must be confined to the given 4.83 Ha area bound by the coordinates
mentioned above and there shall not be any other area of extraction contiguous to this. The
project proponent is to submit a declaration in writing to this effect before commencement of the
work.

L Specific Conditions

1= The legal status of the mining area remains unchanged.
/ The lease holder shall undertake adequate safeguard during extraction of Sand and ensure that
due to this activity, the hydro geological and ecological regime of the surrounding area shall not
be affected. Regular monitoring of ground water level and quality shall be carried out around

the mine lease area during the mining operation. If at any stage, it is observed that the

s
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®

Minist Government of Indi 1
(ssued by g Sar 2 Foret and limate range |
ronment Impact
Authori ty(SEIAA), Ass Em) Assessment

The Contractor
GAUTAM BORA
VILL: KHANGIA
P.S. . JORHAT

DIST. . JORHA
785008 1 ASSAM

r

()
B
€t o Subject: Grant of Envi
5 9 ironmental Clearance (EC) to the proposed Project Activit
¢ T under the provision of EIA Notification .')Zoos-regarging , g
c 2 Sir/Mad e, TTIEF «
S 3 P S
ol in respect hi\"s I$ in reference:loyodr applicatiorfof £nvironmental Clearance (EC)
© § | SIAASIMIN25338472052 daiad 17 Mar 2055 The magtcriors o oo mironmenta
£ o clearance granted to the projeet are aa 2. [je| pah‘ culars of the environmental
5 9 (ot #1:
o NB _ (s - ‘
0 = % 1. EC Identification No. i SB001AS182195
Q i 0
L 2 2.  File No. 4 ; 22
4 > LR 3. Project Type o~ bt =
b .g S 4. Calegory ‘:”/ “&%%Biiw P
m w E 5. Project/Activity including,s ™. =<<1(a)Min g.df minerals
g c Schedule No. "'fv-; v W
<L & 2 | 6 NameofProject ¥ )8HOGDOI RIVER SAND MINING
a 3 3 PERMIT AREA, DA-GAYAN GAON,
x & JORHAT
T 7. Name of Company/Organization = GAUTAM BORA
5 3 8. Location of Project Assam
O ‘E 9. TOR Date N/A
> F
g 5 |
'.: . The project details along with terms and conditions are appended herewith from page
e E no 2 onwards.
Qa
S
(e-signed)
Indreswar Kalita
Member Secretary

Date: 12005/2022 SEIAA - (Assam)

. i -onmental clearance shall be one that has EC identification
#gfgb:r‘flg-g?;;vmgenemred from PARIVESH.Please quote identification

number in all future correspondence.

This is a computer generated cover page.

5  File No. - SEIAA. 2018/2022 Date of Issue EC - 12/05/2022 Page 1 of 6

,D"'yl" 6% '3r 160
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o
This has reference to your application for Prior Envi
vironmental Clearance proposal no.
SIAIASIMINIZSISMOZZ dated 17/03/2022 along with Form-1M, Form-1, Mining Plan, D.F.O.
letter, Google map with G.P.S. Co-ordinates and other relevant documents for Collection of Sand from

“Bhogdoi River Sand Mining Permit Area” under Jorhat Forest Range of Jorhat Forest Division, Dist.
Jorhat, Assam.

The quantity of Sand to be collected is:

Sand: 5,000cu.m. (Five Thousand) only for 3 (Three) years @ 2,500cu.m. (Two

Thousand Five Hundred) only for per year.
Total Allotted area: 3.25 Ha.

k-—____-——""'

The Sand shall be extracted from the area of the GPS Co-ordinates mentioned below as per mining plan:

Longitude (East) Latitude (North)

1. E-94"9'44.78" N- 26°46'48.40"
2. E-94%4509" N- 26°46'47.21"
3. E-94°10'10.53" _ N- 26°46'48.18"
4. E-94°109.98" | N- 26°46'46.85"

The Sand shall be extracted manual/Semi mechanized (as per Mining Plan) from “Dudhnoi River
Sand mahal No. 3(A)” under Rangjuli Range of Goalpara Forest Division, Dist. Goalpara, Assam.

The proposal was examined and processed in accordance with EIA Notification 2006 and its
amendment thereof. The State Level Expert Appraisal Committee (SEAC), Assam examined the
documents of the proposal for Collection of Sand at its meeting held on 09/04/2022. Accordingly the
application was discussed and thoroughly scrutinized by the SEAC and found that the project falls under
1(a) and considered as B, Category of EIA Notification 2006 and subsequent amendments. The
Committee recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considered the proposal in its meeting held on 04/05/2022 and accords Prior
Environmental Clearance to the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject to
compliance of following specific and general conditions.

The operational area must be confined to the given 3.25 Ha area bound by the coordinates
mentioned above and there shall not be any other area of extraction contiguous to this. The

project proponent is to submit a declaration in writing to this effect before commencement of the
work.

L Speeific Conditions

1.

The legal status of the mining area remains unchanged.
2

The lease holder shall undertake adequate safeguard during extraction of Sand and ensure that
due to this activity, the hydro geological and ecological regime of the surrounding area shall not

be affected. Regular monitoring of ground wW&nﬂ quality shall be carried out around
TR A S0
SEIAR, Autant

ﬂ WA

page L€ .. )60
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(%

Ministry A Government of India

(Issued by th ronment, Forest and Climate Change

e State Environment |
mpact A
Authority(SEIAA), Assam) oo

The Propetitor
ADITYA BAISHYA

Kamala Boria G
Assam -785001 " “2 Road, P.O. Borbhela, P.S. Jorhat, Dist. Jorhal,

Subject: Grant of Environmental Clearance

under the provision of EJA Nolificat

SirMadam,

(EC) lo the proposed Project Activity
ion 2006-regarding

This is in reference to icati i

i : ) your application for Environmental Clearance (EC)

SIVASMING S Fiaiect submitted tc;p the SEIAA vide proposal number
ate 21. i i ta

clearance granted to the project are agvbe?ow. The particulars of the environmen

1. EC Identification No. EC22B001AS187888
T 2. File No. SEIAA.1953/2021
M) 3. Project Type New
w 4, Category . B2 ;
. > 5. Project/Activity including - 1(a) Mining of minerals
Schedule No. 2
el 6. Name of Project B BHOGDOI! RIVER SAND (MALOW
o " KHAT)MPA
< 7.  Name of Company/Organization = ADITYA BAISHYA
Q. 8. Location of Project Assam
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Indreswar Kalita

Date: 15/03/2 Member Secretary
:e/’w"“ SEIAA - (Assam)

A

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is 8 computer generated cover page.

Poye 6% - - 160

£ 1gentifcation No. - EC22B001AS187888  File No. - SEIAA19532021 Date of Issue EC- 15/03/2022  Page 101 6
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X

s has reference ¢

SIATAS/MIN/241312/202
letter, Google map with G p
“Bhogdoi River Sand (Mal
Division, Dist. Jorhat,

your ﬂppli. s
cation  for peine 1.
dated 29/11207, il “Ul. Environmenil Clenrnnce proposal  no
s T along witl, Form-1Mm, Form.1, Mining Plan, D.J.0O
o5 o an, IO,
Wother relgygng documents for Collection of Sand from

W Khat) Mini
"'lll\l,l l‘cl- H ot
o mit Aren™ under Jorhat Forest Range of Jorhm Forest

The quantity of Sand 10 1y

collected Jy;
Sand: S000 e
WO ARV Tt
Sl ..II!() m?ly for 2 (Two) years @ 2800cu.m. (Two
Total Allotted nreq: 3.10 Hy, g ""“"“‘d) e akie

The Sand shall be extracted from the uren of the ¢
. |

] .'\Y L‘l)-ﬂ (’illll(t} i ini
J I S me 2 : . / an:

1. E-94°739 97 Lotitude (North)
2. E-94%p ’ 9—., N-26"47"35,03"

B s e N- 26473563

iy N-26°47'14.07"

4 E-94%8.337 -

N-26°47'13.01"
The Sand shai{ be a\fra'c:'ted mannal/'Semi mechanized (as per Mining Plin) from “Bhogdoi River
Sand (Malow Khat) Mining Permit Areg” w

wder Jorhat Forest Range of Jorhat Forest Division, Dist.
Jorhat, Assam. '

The proposal was examined and

processed in accordance with EIA Notification 2006 and its
amendment thereof. The State Lev

el Expert Appraisal Commitlce (SEAC), Assam examined the
documents of the proposal for Collection of Sand at its mécting held on 22/02/2022. Accordingly the
application was discussed and thoroughly scrutinized by the SEAC and found that the project falls under
I(a) and considered as B, Category of LIA Notification 2006 and subsequent amendments. The
Committee recommended the project to the SEIAA, Assam for issuance of Environmental Clearance,

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considered the proposal in its meeting held on 08/03/2022 and accords Prior
Environmental Clearance to the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject to
compliance of following specific and general conditions,

The operational area must be confined to the given 3.10 Ha area bound by the coordinates
mentioned above and there shall not be uny other area of extraction contiguous to this. The
project proponent is to submit a declaration in writing to this effect before commencement of the

work.

L Specific Conditions

3 The legal status of the mining area remains unchanged.

2. The lease holder shall undertake ndequate safeguard during extraction of Sand and ensure that

due to this activity, the hydro geological and ecological regime of the surrounding area shall not

P
w' : ?%1-615}' ) B0

,

Nl : . N S
Lon s e = e

! . \

EC Identification No. - EC22B001AS187888 File No. - SEIAA.1853/2021 Date of Issue EC - 15/03/2022 Page2of 6 |
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PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single-Window Hub)

£ Vinmtdinatinn N - F(C238001AS122823  File No. - SEIAA. 32832022  Date of Issue EC - 02/03/2023

- -LSBIAA 213154 10 17963

h Government of Indi
Mlmstry of Envir D e
onment, Forest i
I 8 est and Clima
(Issued by the State Environment Impact A;esgslar\'gr?t

Sy Authority(SEIAA), ASSAM)
To,

The AUTHORISED CONTRACTOR

PRASURJYA KOLITA

NO 1 BAMUN GAON
KENDUGURI JORHAT -785010

Subject: Grant of Environm
onmental Clearance (EC) to the propos ; i
under the provision of EIA Notification zom-regargf:\gea PISKC EEtuny

Sir/Madam,

) This is in reference to your application for Environmental
g ) o]
Qéﬁéfﬁﬁm%faﬂg’zﬁ% mg&eﬁ tc;zothe SEIAA vide propoggiarr]\%ens%g)r
ov 2022. Th icul i
Diines Gl S T ey e e particulars of the environmental

1.  EC ldentification No. EC23B001AS122823
2.  File No. SEIAA. 3283/2022
3. ProjectType New
4. Category B
gmgtﬁlgty including 1(a) Mining of minerals
6. Name of Project SOLMORA BHOGDOI RIVER SILT MPA
7. Name of Company/Organization = PRASURJYA KOLITA
8. Location of Project ASSAM
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Indreswar Kalita

Date: 02/03/2023 Member Secretary
SEIAA - (ASSAM)

Note: A valid environmental clearance shall be one that has EC .ident_ii_icar.fon
number & E-Sign generated from PARIVESH.Please quote identification

number in all future correspondence.

This is a computer generated cover page.

foso - b2 Qr Ho ¢

Page 10f6
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This has  reference o vour '

vourappheation o Prier Faviseonmental - Clearance
i ' ! ¢ proposal no.
h‘l.-\::\h!\ll\i-lﬂsn&'lﬁn dated 180172023 along with Form- M. Torm-1. Mining Plan. D.F.O. lener.
Google Y“‘“’ " nh_ GPS Comordingtes and otier redeyant documents for Colleetion of Silt from “Solmora
Bhogdoi River SE M g Permin Aren™ inder Jorhat Fores Divpsion, Dist dorhat, Assam.

The quantity of Silt to be collected is:
Silt: 40,000cu.m. (Forty Thousand) only for 2 (Two) years @ 20,000cu.m. (Twenty
Thousand) only for per vear.

Allotted Area: 3.44 Ha,

Mining Area: 3.12 Ha.

1 he Silt shall be extracted from the area of the GPS ( ‘v-ordinates mentioned below as per mining plan:

Longitude (East) Latitude (North)
1. L-9405'59.68" N-26'47'6.40"
2. F-94°05°0.73" N-26°47'5.77"
3. L-9405'41.95" N- 26 47'4.05"
4. E-94 0543.01" N-26473.41"

The Siir shall be extructed manual/Semi mechanized {as per Mining Plan) from “Soimora Bhogdoi
River Siit Mining Permit Area” under Jorhat Forest Division. Dist. Jorhat. Assam.

The proposal was cxamined and processed in accordance with FIA Notification 2006 and its amendment
theres?. The State Level Expent Appraiszi Commitiee (SEAC). Assam examined the documents or the
proposzl for Coilection of Silt at its meeting held on 04.02,2023. Accordingly the application was
discussed and thoroughly scrutinized by the SEAC and found that the project falls under 1(2) and
comsidered as 13, Categony of EiA Notification 2006 and subsequent amendments. The Committee

r:commendad the project i the SLIAA. Assam for issuance of Eny ironmental Clearance.

Based on the recoramendation of the SLAC. the State Iinyironment Inipact Assessment Authority. Assam
QELAA ) concidered ihe proposal in its meeting heid on 17/02:2025 and accords Prior Covironmental
Clearance o he project as mentioned above under the provision of E1A notification 2006 and 15
subseguem amendments issucd under Lavicenment Protection Act 1986 subject 10 compliance ol
follow ing specific and general conditinns.

The opcrational arca musl be confined o the givea 3.12 Ha proposed area bound by the
coordinates meationed above and there shall not be any other arca of extraction contiguous to this.

The project proponent is 10 submit a declaration in writing to this effect before commencement of
the work. i

Specific Conditions

| he fewal status of the minmig arca remains unchanged!

/PHV(' £9 ‘51 160

= o
'
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" Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), ASSAM)

Wimhs mny

To,

CLEARANCE

The -1
MANOB DUTTA

Atila Gaon

P.0O. Jorhat

P; S. Jorhat

Dist. Jorhat ,Assam -785001

ENVIRONMENTAL

/

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity

under the provision of EIA Notification 2006-regarding

Sir/Madam,

y This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/AS/MIN/429355/2023 dated 16 May 2023. The particulars of the environmental
clearance granted to the project are as below.

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single-Window Hub)

" o 1. EC Identification No. EC24B001AS186569
7)) 2. File No. SEIAA. 3468/2023
Ll 3. Project Type New g
> 4. Category B P
] 5. Project/Activity including 1(a) Mining of minerals
o Schedule No. y ; :
< 6. Name of Project Bhogdoi River Sand Mining Permit Area,
Dessoi Bagan
Q. 7. Name of Company/Organization = MANOB DUTTA
8. Location of Project ASSAM
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page

no 2 onwards.

Date: 17/02/2024

(e-signed)
Smti Neera Daulagupu
Member Secretary
SEIAA - (ASSAM)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

Prte- 30 1

i , B [, g N
R R L -
s

EC Identification No. - EC24B001AS186569  File No. - SEIAA. 3468/2023 Date of Issue EC - 17/02/2024 Page 1of 7
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Ihis has refere
"'"\‘imnmcmqr ';‘“" © the proposal No. SIAJASIMINM29355/2023 dated 16/05/2023 for
0 Heanance for collection of Sand from an allotted arca of 0.65 [fa, falling under

“"Bhogdoi River < :
er Sand Mining Permit Aren, Dessoi Bagan® under the Dl at Forest Divisi
Proposed by Manab e s Aren, Dessoi Bagan” under the DIFO, Jorhat Forest Division

the proposal was examined nnd processed in accordance with EIA Notification 2006 and its
amendments thereof, The “Bhogdoi River Sand Mining Permit Arca, Dessoi Bagan” under the
DEO. Jorhat Forest Division is measuring 0.6511a and the quantity of Sand to be collected is
S.000¢Five thousand) cum of Sand within a period of one (1) year. The Sand shall be extracted by
manual method as per mining plan. The State Level Expert Appraisal Committee (SEAC ), Assam
examined the documents in its meeting held on 10/11/2023 and recommended for extraction of

Sand from the area within the limits of the GPS Co-ordinates as under:

Longitude Latitude
1. E-942276.14" N- 26°38'05.32"
2. E-94°22'5.71" N- 26"38'04.78"
3. E-94%22'17.21" N- 26°38'00.83"
4, E-9422'17.22" N- 26°38'01.50"

The State Environment Impact Assessment Authority (SEIAA), Assam considered the proposal in
its meeting held on 29 /01/2024 and accepted the recommendations in the above said SEAC’s
minutes relating to the project and resolved to grant Environmental Clearance to the project under

the provision of the EIA notification, 2006 and its subsequent amendments.

Accordingly, on recommendation of the SEAC and as per the EIA Notification-2006 and its
subsequent amendments, the SEIAA in the meeting unanimously decided to grant Environmental

Clearance for the project, with the specific as well as general terms and conditions, as follows:

L  Specific Conditions:
1. The Sand shall be extracted by manual method as per mining plan. Total minable quantity
is 5000(Five thousand) cum of Sand within a period of one (1) year.
2. Mining shall be confined and limited to the area falling within the GPS coordinates.

3. The legal status of the mining area remains unchanged.
4. The lease holder shall undertake adequate safeguard during collection of Sand and

o

Member Secretary
SEIAA, Assam

Proe- 94 & < 10

EC Identification No. - EC24B001AS186569  File No. - SEIAA 3468/2023 Date of Issue EC - 17/02/2024 Page2of7
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ﬁle:///C:sters/chaIi/Downloads/EC.

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), ASSAM)

The -1
SANTANU KALITA
JEC Road, Garmur, Dulia Gaon -785007

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activi
under the pravision of EIA Notification zms-regargitr):g e i

Sir/Madam,

) This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIAJAS/MIN/411970/2022 dated 20 Jan 2023.-The particulars of the environmental

clearance granted to the project are as below.. '

1. ECidentification No. .~ [EC23B001AS133557
2. File No. " SEIAA3332/2023
3. Project Type New Lty L3
4, Category i - LB i)
5. Project/Activity including . 1(a) Mining of minerals
Schedule No. Il :
6. Name of Project Bhogdoi River Kothalguri Sand MPA
7. Name of Company/Organization ~ SANTANU KALITA
8. Location of Project “ ASSAM
9. TOR Date ©NA

The project details along with terms and conditions are appended herewith from page

no 2 onwards.
(e-signed)
Indreswar Kalita
Date: 02/03/2023 Member Secretary

SEIAA - (ASSAM)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

i

Pege -, q o 1o

No. - EC23B001AS133557  File No. - SEIAA3332/2023 Date of lssue EC - 02032023  Page 10f6
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This has reference to ydur application for Prior Environmental Clearance proposal no.
SIA/AS/MIN/411970/2022 dated 10/11/2022 along with Form-1M, Form-1, Mining Plan, D.F.O.
letter, Google map with G.P.§. Co-ordinates and other relevant documents for Collection of Sand from
“Bhogdoi River Kothalguri Sgnd MP# Jorhat Division, Jorhat

The quantity of Sand to be dollected is:
Sand: ) 5000 cu.m. sand (Five Thousand) only for one & half year (18 months).
Total Allotted area: - 1.20 Ha. , -
| I
The Sand shall be extracted ﬁf})m the area of the GPS Co-ordinates mentioned below as per mining plan:

Longﬁtu%‘ (East) Latitude (North)
19'32.91"

1. E-94°19" N- 26'39'21.73"
2. E-94°1932.65" N- 26°39'22.98"
3. E-94°19723.84" N- 26°39"27.77"
4. E-9

4°19'22.54" N- 2639'27.85"

The Sand shall be extracted manual/Semi mechanized (as per Mining Plan) from “Bhogdoi River
Kothalguri Sand MPA, Jorhat Division, Jorhat.

The proposal was ‘examnined and processed in accordance with EIA Notification 2006 and its
amendment thereof. The Si_éte Level Expert Appraisal Committee (SEAC), Assam examined the
documents of the proposal for Collestion of Sand at its meeting held on 04/02/2023. Accordingly the
application was discussed and thoroughly scrutinized by the SEAC and found that the project falls under
1(a) and considered as B'szCategory of EIA Notification 2006 and subsequent amendments. The
Committee recommendad ﬂie_aijcct to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendat,iﬁn of the SEAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considered the proposal in its meeting held on 17/02/2023 and accords Prior
Environmental Clearancc tdfithe project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject to
compliance of following specific and general conditions.

The operational area must be confined to the given 1.20 Ha area bound by the coordinates
mentioned above and there shall not be any other area of extraction contiguous to this. The
project proponent is to submit a declaration in writing to this effect before commencement of the

work.

L Specific Conditions

I« The legal status of the mining area remains unchanged.

2 The lease holder shall undertake adequate safeguard during extraction of Sand and ensure that

due to this acti ';ity, the hydro geological and ecological regime of the surrounding area shall not
be affected. Reguiar monitoring of ground water level and quality shall be carried out around
the mine lease area during the mining operation. If ny stage, it is observed that the

Member Secretary
ﬁfziﬁuﬁ\ Assam

Pace 72, 10Q

EC Identification No. - EC23B0U1AS133557  File No. - SEIAA3332/2023 Date of Issue EC - 02/03/2023 Page 2 of 6
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&

Ministry b Government of India

ronment, For i
(Issued by the State Environ nf:si: and Climate Change
Authoritv(S ent Impact Assessment
Ity(SEIAA), Assam) /5»” L
4B 2y
)
The Contractor “ %
BIJOY RAJKHOWA E ‘ ‘ =X T
Choladhara Path * 12\ UZ)—, Py
P.O Jorhat, P.S. Jorhat * :I— 4
Dist. Jorhat, Assam -785007 ‘o
éb\';-f:--_/,,'ﬂu
Subject: Grant of Environmental Clearance (EC ; '
o to th ivi
under the provision of EIA Notiﬁcati(on %O%é-:eg;?gﬁ\sged b g
SirfMadam,

) This is in reference to your application for Environmental Clearance (EC
in respect of project submitted to the SEIAA vide proposal nunsbe)r

SIAJAS/MIN/271029/2022 dated 04 May 2022. The particulars of the environmental
clearance granted to the project are as below. '
1. EC Identification No. EC22B001AS110544
2. File No. SEIAA. 3025/2022
3. Project Type New
4. Category B2
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
e AR UL SR 5
JORHAT
7. Name of COmpanyIOrganization BIJOY RAJKHOWA
8. Location of Project Assam
9. TORDate N/A

The project details along with terms and co

no 2 onwards.

7

Date: 20!07:2021./"

nditions are appended herewith from page

(e-signed)
Indreswar Kalita
Member Secretary
SEIAA - (Assam)

Note: A valid envimnmenta! clearance shall be one that has EC identification
number & E-Sign generared from

This is a computer generd

PARIVESH.Please quote identification

number in all future correspondence.

ted cover page.
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®

learance Proposal No.
"~ Qooglc map with G.P.S, Co-ordinates e Rl s

. h amt d ;
wisrmur Dulia Gaon Sand Mining Permit Aren Bhogdoi l;)f:lmflt‘.rlt.'s for Collection of Sand from
Division, Dist. Jorhat, Assam, : iver Bed, Jorhat”

Pt rior - Environmental C
W dated. 04/0512022 along with Form-1M,

and other reley

under Jorhat Forest

The quantity of Sand to be collected is:

Sand: 4.7(::)0 (Four Thousand) cu.m. sand within a period of 2 (two) years & 2,000
{Two ‘T}.wusand) f:u.m. river bed sand annually subject to the condition that
the mining depth is approved 1.5 meter from the unmine surface.

Total Allotted area:  2.73 Ha.

The Sand shall be extracted from the area of the GPS Co-ordinates mentioned below as per mining plan

Longitude (East) Latitude (North)
E- 94°1531.11"

1. N- 26°44'59.69"
2. E-94"15'30.69" N- 26°44'57.00"
3. E-94°15'44.66" N- 26°44'59.29"
4. E-94"15'44.61" N- 26°44'57.35"

The Sand shall be extracted manual/Semi mechanized (as per Mining Plan) from “Garmur Dulia

Gaon Sand Mining Permit Area, Bhogdoi River Bed, Jorhat” under Jorhat Forest Division, Dist. Jorhat,
Assam.

The proposal was examined and processed in accordance with EIA Notification 2006-and its i
amendment thereof. The State Level Expert Appraisal Committee (SEAC), Assam exam-med the |
documents of the proposal for Collection of Sand at its meeting held on 18/06/2022. AFcordnngly the

application was discussed and thoroughly scrutinized by tr‘ne SEAC and found that the project falis un;:r
I(a) and considered as B, Category of EIA Notification 2?06 and subsefauent amendments. The
Committee recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authori'ty,
Assam (SEIAA) considered the proposal in its meeting held on 5/07/2022 and IZ"“’:.“:’. o
Environmental Clearance to the project as mentioned above under the pro\-rlswn of EIA noti fca s
2006 and its subsequent amendments jssued under Environment Protection Act 1986 subject to
compliance of following specific and general conditions.

The operational area must be confined to the given 2.73 Ha area bound .by the coo::im;t:
mentioned above and there shall not be any other area of extraction contiguous to this. e

project proponent is to submit a declaration in writing to this effect before commencement of the
work.
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(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single-Windovs Hub)

57‘1

Government of India
(mﬁﬁgybm Environment, Forest and Climate Change
y the State Environment Impact Assessment
Authority(SEIAA), ASSAM)

The Parlner
PHOENIX ENTERPRISE
BAJALBARI, P.O. BURAJAN, P.S. TITABOR, JORHAT -785630

Subject: Grant of Environmental Clearance (EC) lo the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

) This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEJAA vide proposal number
SIAJAS/MIN/453919/2023 dated 30 Nov 2023. The particulars of the environmental
clearance granted to the project are as below.

1. EC ldentification No. EC24B001AS170833

2. File No. SEIAA.3627/2023

3. Project Type New

4. Category B

5. Project/Activity including 1(a) Mining of minerals

Schedule No.

6. Name of Project BHOGDOI BHASKAR NAGAR,
KACHAGARAL MINING PERMIT AREA
FOR SAND

7. Name of Companlerganlzatlon PHOENIX ENTERPRISE

8. Location of Project ASSAM

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Ssmti Neera Daulagupu

Date: 01/02/2024 Member Secretary
SEIAA - (ASSAM)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification

number in all future correspondence.

This is a computer generated cover page.
Poge 96§ 10D
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"~ Ihin b releren
e to the propos: ‘
Knvironmental Clearance § broposal No. SIA/AS/MIN/453919/2023 dated 30/1172023 ¥
Al » NP N ()
ree for collection of Sand from an allotted arca of 0.55 1 r

[ . e
‘Whogdoi Bhaskar Nagar Kachaga a. falling under
n H H ¥

al Mining Permi .
; _ nit Area for Sand” . ot Eermct TYiuic:
Dist. Jorhat by Phoenix Enterprise ¢ Sand” under Jorhat Forest Division,

The proposal was bt 2 .
“mcnldmlcms lh:l:;le:‘:::':‘:;’h:::::0:"l;‘:'c‘v:t-d : accordance with EIA Notification 2006 and it
i as ml: agar, l?uc!mgural Mining Permit Arca for Sand™
: . sion, Dist. Jorhat is measuring 3.61 1a and the quantity of Sand to be
collected is 7,000 (Seven Thousand) cu.m. from the proposed mining arca within a period of
one (1) year. The Sand shall be extracted by manual method as per mining plan. The State Leve]
Expert Appraisal Committee (SEAC), Assam examined the documents in its meeting held on
28/12/2023 and recommended for extraction of sand from the area within the limits of the GPS Co-

ordinates as under:

Longitude Latitude
1. 94°15'57.45"E 26°44'53.42" N
2. 94°15'58.19"E 26°44'53.86" N
3. 94°15'01.49"E 26"44'47.39" N
4. 94°15'02.34"E 26°44'47.77" N

The State Environment Impact Assessment Authority ( SEIAA), Assam considered the proposal in s
meeting held on 8/01/2024 and accepted the recommendations in the above said SEAC’s minutes
relating to the project and resolved to grant Environmental Clearance to the project under the

provision of the EIA notification, 2006 and its subsequent amendments.

Accordingly, on recommendation of the SEAC and as per the EIA Notification-2000 and its

subsequent amendments, the SEIAA in the meeting unanimously decided to grant Envitonmenial

Clearance for the project, with the specific as well as general terms and conditions, as follows:

. Specific Conditions:

1) The Sand shall be extracted by manual method as per mining plan. Total minable

quantity is 7,000 cu.m. (Seven Thousand) of sand within a period of one (1) year.

2)  Mining shall be confined and limited to the area falling within the GPS coordinates.

Page 3% ?,}‘ I

Scanned with CamScanner



/ Y <!
STATE
' 7’  MINISTRY OFEE':I\\’:RONMENT MPACT ASS
¥ IRONMENT, FOREST AUTHORITY, A
iy =Hpereet) AND CLIMATE T

AM, G CHANGE, GovT oF \
No. SEIAA.171512021/EC/09 / Iyt AHATI 781021, ASSAM, A @

proposal No.SIA/AS/MIN/6 122872021 Duet: 7 /¥ /204

VA
Sri Debanga Buragohain

Na-Ali, Bolia Gohain Pukhuri,
P.O. & P.S. Jorhat,
Dist. Jorhat, Assam

Sub: - Envi .
u:ﬂg?:z;::aéﬂfi::nce for Collection of Sand from “Bhogdoi River Sand Mining Permit Area”
ange of Jorhat Forest Division, Dist. Jorhat, Assam by Sri Debanga Buragohain.

Thi tent} ! :
Mi‘; ““P:‘&'“DMF 0‘0 110‘“ application for Prior Environmental Clearance dated 16/12/2020 along with Form-IM,
ng Plan, D.F.O. letter, Google map with G.P.S. Co-ordinates and other relevant documents for Collection of

Sand from “Bhogdoi River Sand Mining Permit Area” under Jorhat Forest Range of Jorhat Forest Division, Dist.
Jorhat, Assam. -

The quantity of Sand to be collected is:

Sand: 8,000cu.m (Eight Thousand) only for 2 (Two) years @ 4,000cu.m (Four Thousand)

only for per year.
Total Allotted area:  1.80 Ha.

The Sand shall be extracted from the area of the GPS Co-ordinates mentioned below as per mining plan:

Longitude (East) Latitude (North)
1. E-94°0910.81" N- 26°47'03,24"
2. E-94%910.82" N- 26°47'01.75"
3. E-94°08'56.78" N- 26°46'58.63"
4. E-94"08'56.87" N- 26°46'59.76"

The Sand shall be extracted manual way from “Bhogdoi River Sand Mining Permit Area” under Jorhat Forest
Range of Jorhat Forest Division, Dist. Jorhat, Assam.

The proposal was examined and processed in accordance with EIA Notification 2006 and its amendment thereof. The
State Level Expert Appraisal Committee (SEAC). Assam examined the documents of the proposal for Collection of
Sand at its meeting held on 18/06/2021. Accordingly the application was discussed and thoroughly scrutimized by the
SEAC and found that the project falls under 1(a) and considered as By Category of EIA Notification 2006 and
subsequent amendments. The Committee recommended the project to the SEIAA, Assam for issuance of
Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority. Assam (SEIAA)
considered the proposal in its meeting held on 28/06/2021 and accords Prior Environmental Clearance to the project
as mentioned above under the provision of EIA notification 2006 and its subsequent amendments issucd under
Environment Protection Act 1986 subject to compliance of following specific and general conditions.

The operational area must be confined to the given 1.80 Ha area bound by the covrdinates mentioned above
and there shall not be any other area of extraction contiguous to this. The project proponent is (o submit a
declaration in writing to this effect before commencement of the work.

L Specific Conditions

1. The legal status of the mining area remains unchanged.

2. The lease holder shall undertake adequate safeguard during extraction of Sand & ensure that due 10 this
activity, the hydro geological and ecological regime of the surrounding arca shall not be attfeuied. Pegndar
monitoring of ground water level and quality shall be carried out around the mine lease arca oo the

mining operation. If at any stage, il is observed that the groundwater table is geting depleted due o the
mining activily; necessary corrective measures shall be carnied out.

35 Manual/Semi mechanize (as per Mining Plan) Jow impact extraction of Sand shall be undertaken.
7~ | :
o i @ J8 4} bt
Memher S mhry' 3 0'8
State Lo oo Lavitormont Impact X e G -
I Assessn enl Aclilnty, Assam. b 1.4 BRI Y R P
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This has reference to your applicati [ nvi
pplication for Prior Environmental Clearance

proposal mo.
SWAZIO?IIWZGHN{!OH dated ufpsrzozz along with Form-1M, Form-1, Mining Plan, D.F.O.
“Iette;B » Go g -e map with GPS Co-ordinates and other relevant documents for Collection of Sandfrom
J rhhogdat’ :1 River Sand Mining Permit Area” under Jorhat ForestRange of JorhatForest Division, Dist
ol ssam. : ‘

The quantity of Sandto be collected fs:
Sand: 10,000cu.m. (TwoThousand) only for2 (T wo) years @ 5,000cu.m. (Five
Thousand) only for per year.

Total Allotted area: 4.76 Ha.

The Sand shall be extracted from the area of the GPS Co-ordinates mentioned below as per mining plan:

Latitade (North)
1. E-94"816.06" N- 26°477.46"
2. E-94°8'17.05" N-26°477.51"
3. E-94°839.98" N- 26°46'52.75"
4. E-94°8'41.19" N- 26"46'51.48"

The Sand shall be extracted manual/Semi mechanized (as per Mining Plan) from “Bhogdoi River
Sand Mining Permit Area” under Jorhat Forest Range of Jorhat Forest Division, Dist. Jorhat, Assam.

The proposal was examined and processed in accordance with EIA Notification 2006 and its
amendment thereof. The State Level Expert Appraisal Committee (SEAC), Assam examined the
documents of the proposal for Collection of Sand at its meeting held on 12/04/2022. Accordingly the
application was discussed and thoroughly scrutinized by the SEAC and found that the project falls under
1(a) and considered as B;Category of EIA Notification 2006 and subsequent amendments. The
Committee recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considered the proposal in its meeting held on 04/05/2022 and accords Prior
Environmental Clearance to the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject to
compliance of following specific and general conditions.

The operational area must be confined to the given 4.76Ha area bound by the coordinates
meationed above and there shall not be any other area of extraction contiguous to this. The

project proponent is to submit a declaration in writing effect before commencement of the
work.
D
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. Government of India
Mmlstry of Environment Fores i
: t and Climate Change
(Issued by the State Environment Impact Assessmgnt
Authonty(SElAA), ASSAM)

# akg a0y

The Project Owner
SURESH AGARWALLA

Shishu Apartment, Hocky Stadium Road
P.O. Belyola, P.S. Bellolg

Dist. Kamrup Metro, Assam -781028

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity

under the provision of EIA Nofification 2008-regarding
SirlMadam,

: This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to-the SEIAA vide proposal number
SIAJAS/MIN/406321/2022 dated 12 Dec 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. - EC23B0OD0AS163648

- - 2. File No. SEIAA. 3252/2022

n 3. Project Type \ T New:

w 4. Category RN B..-

> Project/Activity including N/A

b Schedule No. = 7 ra

m 6. Name of Project : “-.... Bhogdoi River Dhodarali Mining Permit

< Area for Sand

o 7. Name of Company/Organization SURESH AGARWALLA
8. Location of Project ASSAM
' 9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

and Virtuous Environmental Single-Window Hub)
(3]

e
g

(e-signed)
Indreswar Kalita
Date: 06/01/2023 Member Secretary
— SEIAA - (ASSAM)

Note: A valid environmental clearance shall be one that has EC identification

number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC23B000AS 163648 File No. - SEIAA. 3252/2022 Date of Issue EC - 06/01/2023
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This has reference to vour application for Prior Environmental Clearance proposal no.
SIA/AS/MIN/406321/2022 dated 09/11/2022 along with Form-IM, Form-2, Mining Plan, D.F.O.
letter. Google map with G.P.S. Co-ordinates and other relevant documents for Collection of Sand from

“Bhogdoi River Dhodarali Mining Permit Area for Sand under Jorhat Division

The quantity of Sand to be collected is:

Sand: 4100 cu.m. sand (Four Thousand One Hundred) only for 2(two) years @
2050 (Two thousand Fifty) cu.m only for per year.

Total Allotted area:  3.50 Ha.

The Sand shall be extracted from the area of the GPS Co-ordinates mentioned below as per mining plan:

Longitude (Fast) Latitude (North)
1. E-92"19'58.35" N- 26'39'02.35"
2. E-92"19'58.52" N- 26"3903.52"
3. E-92'20"14.97" N-26"38'52.18"
4. [-92"20"13.43" N- 26"38'53.10"

The Sand shall be extracted manual/Semi mechanized (as per Mining Plan) from “Bhogdoi River
Dhodarali Mining Permit Area for Sand under Jorhat Division

[he proposal was examined and processed in accordance with EIA Notification 2006 and its
amendment thereof. The State Level Expert Appraisal Committcc (SEAC), Assam examined the
documents of the proposal for Collection of Sand at its meeting held on 16/12/2022. Accordingly the
application was discussed and thoroughly scrutinized by the SEAC and found that the project falls under
I(a) and considered as B, Category of EIA Notification 2006 and subsequent amendments. The
Commitice recommended the project to the SELAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considercd the proposal in its meeting held on 28/12/2022 and accords Prior
Environmental Clearance to the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject to

compliance of following specific and general conditions.
be confined to the given 3.50 Ha area bound by the coordinates

other area of extraction contiguous to this. The
his effect before commencement of the

The operational area must
mentioned above and there shall not be any
project proponent is to submit a declaration in writing to t

work.
1. Specific Conditions

18 The legal status of the mining arca remains unchanged.
2 The lease holder shall undertake adequate safcguard during extraction of Sand and ensure that

due 1o this activity, the hydro geological and ecological regime of the surrounding area shall not
be affected. Regular monitoring of ground water level and quality shall be carried out around

EC Identification No. - EC23B000AS163648  File No. - SEIAA. 3252/2022 Date of Issue EC - 06/01/2023 Page 2 of 6

O L



o7 7

Ministry of Envi Government of India
h

| ronm
(Issued by the State Ei'\):ti'r:r?r:?esrt:ta qn d Climate Change
Authori mpact Asses
sme
= 1Y(SEIAA), Assam) . i
The e o
A 3 N
NUPAM NIRMAN PRIVATE LiviTe VARG
Bhaskar N 5 o s e
agar, By Lane 2 8 :
éoo-Naren i Road " { 0 G]:@Qt =
uwahati - 781021 781021 s G P
# _
) B
Subject: Grant of Envi i *©
under the ““"?gg‘:glfaé@earance (EC) to the proposed Project Activiry' ‘_’N\* '

IA Notification 2006-regarding
SirMadam,

This is in reference to plicati i
. | ) your application. for Environmental
SARSRIR, 2 i, b 1S B SElu T asecil ke
1 Mar 2 i i
clearance granted to the project are as below. " par}_tculars e

T 1. EC ldentification No. EC22B001AS172251
0 2. File No. ; . SEIAA.2038/2022
3. Project Type . L LT New —
g 4. Category Fovha e B2" AR
5.  Project/Activity including 1(a) Mining of minerals
- Schedule No. e T, : o
o 6. Name of Project - _Bhogdoi River Sand MPA Jorhat
g 7. Name of Company/Organization ' - - ANUPAM NIRMAN PRIVATE LIMITED
n_ 8. Location of Project Assam
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Indreswar Kalita
Date: 13/05/2022 Member Secretary
SEIAA - (Assam)

—
O
3
T
=
o
O
IS
L}
@
o))
IS
wn
3
c
L 5]
£
[y
e
=
>
c
w
w
= |
o
- |
£
>
o
C
LY

i

(Pro-Active and Responsive Facilitation by Interactive,

Note: A valid environmental ciearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote Identification
number in all future correspondence.

This is a computer generated cover page.

Potge &), =3 1
EC Kdertificaion No. - ECZ2B001AS172251 File No. - SEIAA2038/2022 Date of Issue EC - 13/05/2022  Page 10f6
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This has reference to &
your appl ; . R
SIA/AS/MIN/26112072022 i pplication for Prior Environmental Clearance proposal ne.

11/03/2022 along with F s

letter, Googl : i g orm-1M, Form-1, Mining Plan, D.F.0.
ge . g.e ma!) with G.P.S. Co-ordinates and other relevant documents for Collecti f Sandfr
ogdoi River Sand Mining Permit Arca” s ki

el e’ under Jorhat ForestRange of JorhatForest Division, Dist.

The quantity of Sandto be collected is:
Sand:

10,000cu.m. (TwoThousand) only for2 (Two) years @ 5,000cu.m. (Five
Thousand) only for per year.
Total Allotted area: 4.76 Ha.

The Sand shall be extracted trom the area of the GPS Co-ordinates mentioned below as per mining plan:

Longitude (East)

Latitude (North)
1. [E-94°8'16.06" N- 26°47"7.46"
2. E-94°8'17.05" N-26"47"7.51"
3. E-94%839.98" N- 26°46'52.75"
4. E-94°8'41.19" N- 26"46'51.48"

The Sand shall be extracted manual/Semi mechanized (as per Mining Plan) from “Bhogdoi River
Sand Mining Permit Area” under Jorhat Forest Range of Jorhat Forest Division, Dist. Jorhat, Assam.

The proposal was examined and processed in accordance with EIA Notification 2006 and its
amendment thereof. The State Level Expert Appraisal Committee (SEAC), Assam examined the
documents of the proposal for Collection of Sand at its meeting held on 12/04/2022. Accordingly the
application was discussed and thoroughly scrutinized by the SEAC and found that the project falls under
1(a) and considered as B,Category of EIA Notification 2006 and subsequent amendments. The
Committee recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considered the proposal in its meeting held on 04/05/2022 and accords Prior
Environmental Clearance to the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject to
compliance of following specific and general conditions.

The operational area must be confined to the given 4.76Ha area bound by the coordinates
mentioned above and there shall not be any other area of extraction contiguous to this. The

project proponent is to submit a declaration in writing is effect before commencement of the
work.

Poge &3 ¢ 100
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niification No. - EC23B001AS188792  File No. - SEIAA3394/2023  Date of Issue EC - 16/05/2023
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Government of India

('I‘g;ndzgxlg oft Environment, Forest and Climate Change
Y the State Environment Impact Assessment
Authority(SElAA), ASSAM)

The -1
PRIYANKA DUTTA
Gormur, Dulia Gaon, Jorhat, Assam -785007

Subject: Grant of Environmental Cl j i
. > earance (EC) to the proposed Project Activit
under the provision of EIA Notlfication 2006-regarging : i

Sir/Madam,

in respectnc‘:ifs is in _ref?rencg to tg;otér appiitcatiog 'oner Environmental Clearance (EC)
project submitted to_the A vide proposal number
SIA/JAS/MIN/419852/2023 dated 24-F Bi Qﬁ @rﬁculars of the enviranmental

1. EC Identification No. 188792

2. File No.

3. Project Type :

4. Category  F 1y

5. E{,‘t’.‘:ﬁﬂlﬁcﬁﬁ'w incl% i%erals

6. Name of Project “’% N, IS8 Q'd-'Mining Permit Area
7. Name of Company/Orgaitjza¥ ABUTTA

8. Location of Project be{‘ff-c Lot '

9. TOR Date Y N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Indreswar Kalita
Member Secretary

: 16/05/2023
Date: 16. SEIAA - (ASSAM)

Sl S

- A valid environmental clearance shall be one that has EC identification
:ﬁlgrtgber & E-Sign generated from PARIVESH.Please quote identification

number in all future correspondence.

This is a computer generated cover page.

Pego - 8% 4160

Page 1 of 6
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‘\\

RWA.SIMINMHSSZ!ZOB dated 09/03/2023 alo, Pﬁ'x B ey
ng with Form-1, Mining Plan, D.F.O. letter, Google
ocuments for Collection of Sand from “Kothalguri

The quantity of Sand to be collected is:

Sand:
4,000cu.m. (Four Thousand) only for 1 (

Allotted Area:  0.60 Ha. s

e e
The S
and shall be cxlt;acted from the area of the GPS Co-ordinates mentioned below as per mining plan:
Longltude (East) Latitude (North)
1. E-94°1926.17" N- 26"39'30.21"
2. E-94°19725.70" N-26°393091"
3. E-94°1932.57" N- 26°39'33.01”
4 E-90193034" . 5 Geiy . N-26393277
5. E-94°193125% A0V _C o AN- 26°3931.63"
A -l“"-'."" g :- ;."?\h
The Sand shall be extracted manual (s e M %@ﬁi@@mﬂm Sand Mining Permit Area”
under Jorhat Forest Division, Dist. Jothat,sAssam:, ﬁf&?ﬁ%% b
The proposal was examined and prqb’?&sjéin ' qvfttx};l‘A; tification 2006 and its amendment
thereof. The State Level Expert Appraisal ' l'\. 5 i examined the documents of the
proposal for Collection of Sand at¥gs g 1d o 487032023 Accordingly the application was
discussed and thoroughly i a1 M}t}:fkﬁe project falls under 1(a) and
considered as B, Category of ’f;’].A% \ andsybse pquq"l'i: amendments. The Committee
recommended the project to the SEIAAY: riVipon
!.\

-

pnmental Clearance.

> ".;’::

£ l' £ pe f £y
Based on the recommendation of the SEAG, r@:’_‘?ﬁfg‘fﬁﬁi{;oqm;'m Impact Assessment Authority, Assam

-4

(SEIAA) considered the proposal in its meetirg hdid-on"21/03/2023 and accords Prior Environmental
Clearance to the project as mentioned above under the provision of EIA notification 2006 and its
subsequent amendments issued under Environment Protection Act 1986 subject to compliance of

following specific and general conditions.

The operational area must be confined to the given 0.60 Ha proposed area bound by the
coordinates mentioned above and there shall not be any other area of extraction contiguous to this.
The project proponent is to submit a declaration in writing to this effect before commencement of

the work.

L Specific Conditions

1L The legal status of the mining area remains unchanged.

\J

Member Secretary

”SﬁlAA,Assam

Doty 1~ 55 Q, G 6D

EC Identification No. - EC23B001AS188792 File No. - SEIAA3394/2023 Date of Issue EC - 16/05/2023 Page 20of 6
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(Pro-Active and Responsive Facilitation by Interactive,

ENVIRONMENTY |

CLEARANCE

and Virtuous Environmental Single-Window Hub)
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(%)

Governmaont of India
(ll\glsr::zt(irybof Environment, Forest and Climate Chango
y the State Environmont Impact Assessment
Authority(SEIAA), Assam)

The Proprietor
RANJAN TASHA

?gf’gg‘; Bangalpukhuri, P.0. Jorhal, P S Jorhat, Dist Jorhat, Assam -

Subject: Grant of Environmental Clearance (EC) to Ihe proposed Project Activity
under the provision of EIA Notification 2008-regarding

Sir/Madam,

: This is in reference to your application for Environmental Clearance (EC)
in respect ‘of project submiited to the SEIAA vide proposal number
SIA/ASIMIN/235752/2021 dated 26 Oct 2021, The particulars of the environmental
clearance granted to the project are as below.

4

1.  EC ldentification No. EC22B001AS137375
2. File No. SEIAA.1889/2021
3. Project Type New
4. Category B2
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project BHOGDOI RIVER SAND (MURMURIA)

MINING PERMIT AREA
7. Name of Company/Organization RANJAN TASHA
Location of Project Assam
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Indreswar Kalita
Member Secretary
SEIAA - [Assam)

Date: 20/01/2022

—— ————

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

Poge-86 5)(100:'
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) |
STA/AS/MIN application for pp :
ool MII\Q:?S?SI/ZM[ dated 26/1072021 alon \v;:}?rF Environmental Clearance proposal no.
gle map with G.P.S. Co-ord & With Form-1M, Form-1,

- Mining Plan, D.F.O. len
“ . = mat o BTN T er,
Bhogdoi River Sand (Murmuria) ¢s and other relevant documents for

s Collection of Sand fr
: Min : " om
Dist. Jorhat, Assam. Ing Permit Area™ under Jorha Range of Jorhat Forest Division,

The quantity of Sand to be collected is:

Sand: s i
§,000cu.m. (.Fn'e Thousand) only for 2 (Two) years @ 2,500cu.m. (Two
Thousand Five Hundred) only (67 per year =T
Total Allotted arca: J.48 Ha. :

-

Th :
e Sand shall be extracted from the area ol the GPS Co-ordinates mentioned below as per mining plan:

Longitude (East) Latitude (North)
Spot -1

1. E-94%16725.,2" N- 26°44'06.31"
2. E-94%1624 29" N- 26"44'08.54"
3. E-94°16'37.68" N- 26%44'03.11"
4. E-94°1638.55" N- 26"44'05.26"
Spot-2
1. E-94%16'41.76" N- 26°4393.69”
2. E-94%16'4430" N-26%3'5343"
3. E-94°16739.88" N- 26%3'50.79"
4. E-94°16'42.41" N-26°435037"

The Sand shall be extracted manual/Semi mechanized (as per Mining Plan) from “Bhogdoi River Sand
(Murmuria) Mining Permit Area™ under Jorhat Range of Jorhat Forest Division, Dist. Jorhat, Assam.

The proposal was examined and processed in accordance with EIA Notification 2006 and its amendment
thereof. The State Level Expert Appraisal Committee (SEAC), Assam examined the documents of the
proposal for Collection of Sand at its meeting held on 16/12/2021. Accordingly the application was
discussed and thoroughly scrutinized by the SEAC and found that the project falls under 1(a) and
considered as B; Category of EIA Notification 2006 and subsequent amendments. The Committee
recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority, Assam
(SEIAA) considered the proposal in its meeting held on 29/12/2021 and accords Prior Environmental
Clearance to the project as mentioned above under the provision of EIA notification 2006 and its
subsequent amendments issued under Environment Protection Act 1986 subject to compliance of

following specific and general conditions.
L

Prge 8% 160

-, ¢ 7l ¢ 45, B §

) o T -— = '
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PARIVESH

ro-Active and Responsive Facilitatio
and Virtuous Environmental Single-

n by Interactive,
window Hub)
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) )
Minisey of Enoomementof s |\
Environment Imate Change

Authority(SEIAR), Asgagm ~SSessment

The Project Owner

BIBHUTI TAID

Na- Ali B :

PO, Lt

P.S. Lichubari

Dist. Jorhat, Assam -785008

Subject:

no 2 onwards.

Date: 04/04/2023

b

Grant of Environmen
e el Gerance (£C) 1o v proposod Prjct Ay
SirMadam,
) This is in reference to yo icati ;
I respact of brojact Submitad T ths SEIAR voe Brapose momoe
clearance granted to the pro?ee(g g?eh::fb%?giz The particulars of the environmental
1. EC Identification No. EC23B001AS156121
2. FileNo. SEIAA. 3371/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Bhogdoi River Murmuria 14 No. Line
Mining Permit Area for Sand
7. Name of Company/Organization BIBHUTI TAID
8. Location of Project ASSAM
9. TORDate N/A

The project details along with terms and conditions are appended herewith from page

(e-signed)
Indreswar Kalita
Member Secreta
SEIAA - (ASSAM?

- A valid environmental clearance shall be one that has EC_ident_iﬁcat{on
ﬁgrtﬁbgr & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is & computer generated cover page.
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This has reference to y?r application for Prior Environmental Clearance proposal no.
SIA/AS/MIN/406490/2023 dgted 09/03/2023 along with Form-1, Mining Plan, D.F.O. letter, Google
map with G.P.S. Co-ordinates and other relevant documents for Collection of Sand from “Bhogdoi River
Murmuria 14 No. Line Mining Permit Area for Sand” under Jorhat Forest Division, Dist. Jorhat, Assam.

The quantity of Sand {0 be collected is:

Sand: 9,000cu.m. (Nine Thousand) only for 2 (Two) years @ 4,500cu.m. (Four
Thousand Five Hundred) only for per year.

Allotted Area:  2.45 Ha. ' :

The Sand shall be extracter from the area of the GPS Co-ordinates mentioned below as per mining plan:

Longitude (East) Latitude (North
1. E-94"16'55.48" N- 26°42'49.74"
2. E-94"16'56.86" N- 26°42'51.60"
3. E-94°17'08.26" N- 26°42'45.75"
4. E-94°17'06.52" N- 26'42'47.66"

¢
The Sand shall be extracted manual (as per Mining Plan) from “Bhogdoi River Murmuria 14 No. Line
Mining Permit Area for Sand” under Jorhat Forest Division, Dist. Jorhat, Assam.

The proposal was cvamined and processed in accordance with EIA Notification 2006 and its amendment
thereof. The State Level Expert Appraisal Committee (SEAC), Assam examined the documents of the
proposal for Collection of Sand at ‘ts meeting held on 18/03/2023. Accordingly the application was
discussed and thoroughly sorutinized by the SEAC and found that the project falls under 1{(a) and
considered as B; Catsgory ,bf EIA Notification 2006 and subsequent amendments. The Committee
recommended the projcc'l't'o the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority, Assam
(SEIAA) considered the prop'dsa! in its meeting held on 29/03/2023 and accords Prior Environmental
Clearance to the project as mentioned above. under the provision of EIA notification 2006 and its
subsequent amendments issued under Environment Protection Act 1986 subject to compliance of

following specific and general conditions.

The operationai area must be confined to the given 2.45 Ha proposed area bound by the
coordinates mentioned above and there shall not be any other area of extraction contiguous to this.
The project proponent is to submit a declaration in writing to this effect before commencement of

the work.

I Specific Cgnditions
I:- The legal status of the mining area remains unchanged. @
i)
Member Secretary
égm,ﬁssz&m

EC Identification No. - EC23801'J1A81_56121 _Fila_ No. - SEIAA. 3371/2023 Date of Issue EC - 04/04/2023 Page 2 of 6 l
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5 o Government of Indi
< Minist i g 0

AZu (Issuedr{)OftEmg{otnmem’ Forest and Climate Change
£ = y the State Environment Impact Assessment
§ < Authority(SEIAA), Assam) ’
g § To,

?_ v The Proprietor

o MR SUMESH TANTI

Meleng Tea Estate, P.O. Fechual, P.S. Teok, Dist. Jorhat -785112

Subject: Grant of Environmental Clearance (EC) to the propo ivi
] sed Project Act
under the provision of EIA Notification %DOB-regarging : i

Sir/Madam,

o respectng? i; in‘ref?rencg to t:{m:jr appli%ation for Environmental Clearance (EC)

roject submitted to the SEIAA vide proposal number
SIAJAS/MIN/2756598/2022 dated 27 Aug-2022. The particulars tg‘ thg environmental
clearance granted to the project are as below.

1. EC Identification No. EC22B001AS147797

2. File No. © BISEIAA. 3041/2022

3. Project Type New oy v ]

4. Category TR T

5. Project/Activity including ' =" “**f{a) Mining of minerals
Schedule No. £r LT g e ‘

6. NameofProject BHOGDOI RIVER SAND (DULIAGAON)

4 . MINING PERMIT AERA

7. Name of Company/Organization WSH TANTI

8. Location of Project Assam

9. TORDate N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
: Indreswar Kalita
Date: 01/10/2022 Member Secretary
-— SEIAA - (Assam)

<

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

Note: A valid environmental clearance shall be one that has EC_idem‘_i{icat{on
number & E-Sign generated from PARIVESH.Please quote identification

number in all future correspondence.

This is a computer generated cover page.
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js has reference o your application for Prior Environmental Clearance proposal no.
| AMS/M]NR?SGSWZMI dated 27/08/2022 along with Form-1M, Form-2, Mining Plan, D.F.O.
Jettef. Google map with G.P.S. Co-ordinates and other relevant documents for Collection of Sand from
~ghogdoi River Sand (Duliagaon) Mining Permit Area” Under Jorhat Forest Division, Dist. Jorhat,

Assam.

The quantity of Sand to be collected is:
5000cu.m. (Five Thousand) only for 2 (Two) years @ 2,500cu.m. (Two

Thousand Five Hundred) for per year..
Total Allotted area:  0.65 Ha.

Sand:

The Sand shall be extracted from the area of the GPS Co-ordinates mentioned below as per mining plan:

Longitude (East) Latitude (North)
N-26'44"34.77"

1. E-94"16'14.90"
2. E-94°16"15.41" N- 26"44'34.17"
5. E-94"16723.11" N- 26”4424 96"
4. E-94°16722.85" N- 26"4425.16"

The Sand shall be extracted manuaVSemi'mechdnized (as p.e'r Mining Plan) From “Bhogdoi River
Sand (Duliagaon) Mining Permit Aera” Under Jorhat Forest Division, Dist. Jorhat, Assam

The proposal was examined and processed in accordance with EIA Notification 2006 and its
amendment thereof. The State Level Expert Appi'-a_isal Committee (SEAC), Assam examined the
documents of the proposal for Céll_ectiqn of Sand at its meeting held on 16/09/2022. Accordingly the
application was discussed and thoroughly scrutinized by the SEAC and found that the project falls under
i(2) and considered as B, Category ‘of EIA Notification 2006 and subsequent amendments. The
Committee recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SI_SAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considered the proposal in its meeting held on 28/09/2022 and accords Prior
Environmental Clearance to the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject to

compliance of following specific and general conditions.
The operational area must be confined to the given 0.65 Ha arca bound by the coordinates

mentioned above and there shall not be any other area of extraction contiguous to this. The
project proponent is to submit a declaration in writing to this effect before commencement of the

work.

L Specific Conditions
1 The legal status of the mining area remains unchanged.
The lease holder shall undertake adequate safcguard during extraction of Sand and ensure that

due to this activity, the hydro geological and ecological regime of the surrounding area shall not
be affected. Regular monitoring of ground water level and quality shall be carried out around

-
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Assam under SARDP-NE Phase A Project on poes o o 2% K 427400 0 438.720) i the Stae of

ect . 3 i
B40)/PLVI/3361-65 dateq o ct on EPC basis’ and in persuance of letter No. GM/MM/86-

R e e i il S and No GM/MM/86-B(40)/Pt.V1/3356-60 dated 9/12/2021 of
ology and Mining, Assam for approval of Mining Plan and on being

satisfied, ex-post-facto permission is accorded as per Clause 28 of the AMMCR Rules, 2013
] .

Ay 8ommissioner
,L[arhat

Memo No. JP 1/2017/Pt-1/ 24 {A) Dated Jorhat, the 20™ December 2021

Copy to:
1. The Director, Directorate of Geology and Mining, Assam for favour of kind information.
2. The Superintendent of Police, Jorhat for kind information and necessary action.

/ The Divisional Forest Officer, Jorhat. He is requested to monitor the extraction process so that
all necessary instruction / guideline of the Govt. in this regard should be strictly followed
including depositing of forest royalty on the basis of volume / quantity for .WhiCh permit is
granted as per rates prescribed in the First Schedule of AMMCR,2013 alongwith other charges
ie 10 % of royalty t0 MMDRR fund , 10% royalty. to DMF etc. |
The District Transport Officer, Jorhat for information fmd necessary action. ‘

The General Manager (P), NHIDCL, PMU-Jorhat for information and necessary action.

The Project Manager. Hindustan Construction Co. Ltd for information and necessary action.
e Proj '

Sri Prasurjya Kalita (Authorized Contractor) Hindustan Construction Co} Ltd for btk aon
11 F'ras

and necessary action-

So v

gputy Commissioner

’]J_o.rhat

& g o,

P

0 3 A
............. PMENT FRANCR;;AT DISTRICT:-yoRg ﬂ@/ i R
)

%
r2021 -
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................................................................... RN
D 5
aled Jorhat, (he 2™ December 2021 “I¥

-NE Phase A Project B
B(40)/Pt.VI/3361-65 roject on EPC basis’ and

In persuance of letter No. GM/MM/86-
-B(40)/Pt.VI/3356-60 dated 9/12/2021 of
Assam for approval of Mining Plan and on being
per Clause 28 of the AMMCR Rules, 2013.

/ ' dated 9/12/2021 and No. GM/MM/86
the Director, Directorate of Geology and Mining

satisfied, ex-post-facto permission is accorded as

Ay 8ommissioner
Vorhat

Memo No. JP 1/2017/Pt-1/ 24 ZA) Dated Jorhat, the 20" December 2021

Copy to:
1. The Director, Directorate of Geology and Mining, Assam for favour of kind information.
2. The Superintendent of Police, Jorhat for kind information and necessary action.

/ The Divisional Forest Officer, Jorhat. He is requested to monitor the extraction process so that
all necessary instruction / guideline of the Govt: in this regard shou:ld be stncitly foilo?ve'd
including depositing of forest royalty on the basis of volume / quantity for -W]’ll(:: peﬁt is
granted as per rates prescribed in the First Schedule of AMMCR,2013 alongwith other charges
i.e 10 % of royalty to MMDRR fund , 10% royalty. to DMF etc. .

: istrict Transport Officer, Jorhat for information fmd nece.ssary action. .
The ooms (P), NHIDCL, PMU-Jorhat for information and necessary action.
e Gerferal st it Hir’tdustan Construction Co. Ltd for information and necessary action.
The PrOJecft M;l;igt:r’(AuthOﬁz ed Contractor) Hindustan Construction Co) Ltd for information
Sri Prasurjya

and necessary action.

e R

eputy Commissioner

J,Lo:hat
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Scanned with CamScanner



et &, $t.ua.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

.S -E U -3.-20042022-235241
CG-DL-E-20042022-235241

AETHTIT
EXTRAORDINARY
AT [I—EE 3—IT-GL (ii)
PART II—Section 3—Sub-section (ii)

qrfE & wfda
PUBLISHED BY AUTHORITY

| 1795) & feetY, guary, e 20, 202247 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944
T, a9 AR sy fEds @

% foeelt, 20 srd«r, 2022

FT.3M. 1886(3).—F= 1T FLHT TATAV 3T a9 Fwmr F qEadi A3rad § qaia o (FTEm)
afafiam, 1986 F¥ gy (3) Ft I0-mT (1) 3T ST-GTT (2) F @2 (v) F i waw arfowat 1 970 F2d
g, wterzor waraTe et sftrgEeT, 2006 (R sa3 T8 Tama Semsn sfarg=r, 2006 =T 47 ),
qfersETs T Frar vaet ¥ oo oF qaieeftr 5 AeraE a=e F oo, dear #1.a.1533(), e
14 far=r, 2006 FTT FHIAA FT 2

s oo gataTor FETETT FMatoor st (TEsariun) # TeT yai @ & i asft searat #
foro gartawor aerdt (£4ft) v R T s ¥ o sermto oftRat F7 9@ #7193 O ' W
SqrsT AT, 2006 F FrATEaA % o qatawor (dwe) sfafaaw, 1986 it arr 3 F 39-4T (3) F
srefie T T 8,

st e watETe gwTETe et stiEeo 7 qatETer S geatda gfwar § e 9ug a9t 6
Tate s T BT § i TTsT T 9¥ qa e Sedt werat # Fore e et e % R afvae
TrE F AT & T q9g & Aty w7 A 1w g

A FET T ST T 97w i wgfaeT % for qataver #5pE wiwar w1 o7 [
AFTF THAAT &,

dr st arfrE #, grer arfiEr F Ag el det F 9T g T 67 i qge
Tyt @ &7 gfsETEt #7 aew w7 97 d geatwa Far o ey 8, oF FH s age g
et #7 srr § TEd U FET T T GATHA FAT AAAT AUAD ¢,

2770 G1/2022 ()]
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qq: A4, FAT TR, TAE0r (FeEon) w1986 F fAaw 5 F svu-fAaw (4) F Ay g
qataRor (FeET) AT, 1986 (1986 T 29) Ft 4T 3 Fit I9-4T (1) i IT-4TT (2) F @< (v) T
waw ORIl T TART F7d g0 I =adi & [A9% 5 F 39-F43w (3) F & (%) F srefi7 Fifew & srver 77
THTH F7A F TETT, ArHed § Fd GCHT T T TAa00 T F79 g f Jfaq=ar deqi+
F1.3T. 1533(a), it 14 Rawaw, 2006, sferg=m1 # FafafT siv deras w30t § aafq-

I AfAr=T H-
(1) T 4 #, 39-97 (iii F) % T o, Refeiaa w@r s, a9iq; -

(iii %) TTHTT TET AT ATARF 7T GT&T AgT & G197 & 97 [578 #2179 T7FT ZIT AFHIA 56 HETHI,
FTFIAF ATIRTH THT TATTITFATSH F FICT U 939 & GRITT10 1 Fragiaa 347 737 & a1 T
FAFFT AT ST AT (BT a7 O TRIITATA F FET GAATT F JATA [FATFATI] FT GTEHT #77 F
[T &t 27 siferg=aT & 797 AfAFAT GHI-HaT & d9F [FFEd § AT aAI-a597 97 57 747 7 77-
FlFAT qrae] #1 QT FAT & 372 #2017 & 9T g7 7 7RI F &9 F @97 97 7o

(2) ITHAT H, -
(i) 7% 1(F) F 19, -
(F) =+ (3) F, -

(%) AT-FIaT @a9 9% F G99 § "> 100 FRAT @A 9T 47" F v 97, FutatEag @ s,
ERIEHE

"FII F AATAT A7 THE GIAT @9 T F Hao § >250 FHIT @99 T57 47"

(@) ">150 FFAT" TfF, 3% 3T 7T F T4 U, "> 500 THRAT THF, AFE AT 7T T AT
(@) = (4) ¥, -
(F) FL-FEIEAT T F Hae # <100 THFAT G TST T F T 97,
wgr, Feferfa ar smo, s -

"I GIAT G 721 F AT H FHT AT 2T T HT FIA F AATAT HF JHG @IAT GAT T3 F
T G <250 ZFIT GAT TET ST

(@) "<150 Fe" % AR, S T e F A O <500 FF ¥ A, 4 A T T
ST,

(ii) 712 1(31) F |THA, -
() =9 (3) ¥, -

(F) F9 ==ar (i) &, "> 50 FTETE, WAFL, SFT AT FAT F 20 9T "> 100 HATATE "GATF, AHE
T qT T AT

(@) F| wwAr (i) o7 3ad gataa gfafeat Fv a9 G s,
(@) ¥ (4) 7, -

() %9 AT (i) §, "<50 FmETe’ TfF, 6F T T F 20 9T, "<100 FATEE G, AwE AT AAT
T AT,

(@) % |=AT (i) #, -
(1) "3fT <50,000 FFIT" oTe3, WATF T 30F F7 A9 47 S{T077T,
(1) fag () & =reoft &, "& <50,000" orez, Weft 3z 3 Fv Arq far sroam; |

i 4

)

=~
e
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(1) = (5) H, w9 T (i) F vara, Fetortaa #7 ey da:efud & o, s -

(i) FTT-TTHT JET & GArGT [G712 TRIITATSH FT Foqia7 #7977 97 40 § qRadT & faa7 377
T

(iii) 7F 1(T) F HTHA -

(F) =9 (3) ¥, "> 50 HITATS" WATHI, FAFT 3T AL & 219 97, "> 100 WA TAIHL, AT AT AT
FT 7T STOA,

(|) w9 (4) ®, "<50 ATETS TAIF, 3F AT A7 F T 97, "<100 ArETE” WA, AFE #E A9
ST,

(iv) 7= 2(F) ¥ AT, -
(F) &9 (3) 7, ">1" TFT 7 37 F T 07, ">2.5 "wHET T 30F F T@T A,
(@) &9 (4) F, "<1" Tfiwi 3T 3 F F v 9%, "< 2.5" WiF A sF v qu,
@) = (5) om0 & wema, Rwterfea S sia s T sroem, stafe -
"GAT UZT G F HiaT Ry gerd gefiar # ary vFiFa FEET @77 TRIAIFATH FFTAT GAT
TRIIFFTH F 7 @ermrT &7 F 7917 F299 @< I7 T5F &7 97, TS, @ 247 arar
7T B
(v) 7= 2 (@) F AT, -
() w1 (3) F, Faermm wfafet v v fm smom;

(@) @9 (4) ¥, "<0.5 At frdio 1 3o v, o, 952 3T qew F =W 9w, s gfhe
gfesor gfersm, afteswor £ gfmT o e fRo Gt s o s,

() = (5) #,Fr=rmm &7 F wara, FRwferfad fw @ o,
T -

"ftaT fRue ATaET G9A F a9 UHFd @99 TRIISAT0 @99 937 849 97 Feiq 597 97 F=e
T SraT T2 AT gl iR, e s, ' e ¥ e e dmr F sgamey

(vi) WZ 7 (F) F A9,
(F) = (3) F, "t afigremTsit ot F v 7wt 9 afersme et W@ Ao,
(@) = (4) ®, FReferfera sia:wmfi BT s, s -
rgoft T afarsmTd, s gars ofgat o aftafe 8, soarforfSas s F oo 8
[T, &. srgw 3-22/10/2022-3<T, 111]

froqor: wer sfergEET WA F e, s, 9, @ 0, I9-EE (i), ST FLA 1533(H), ariE
14 fadae, 2006 grar st it 7 oft i srferg=aT "ear Frar. 1807(3r), ardta 12 i,
2022 77T sfaw gerre= frgr 3T 9T

%)
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

S.0. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level;

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.0. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-

(iii a) Such Category ‘B’ projects, relating to the National defence or strategic or security importance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters
or to promote environmentally friendly activities under National Programmes or Schemes or Missions or
such projects which are inordinately delayed beyond the stipulated timeline as laid down in this
notification and also meet the criteria as laid down in this regard from time to time, shall be considered at
the Central level as Category ‘B’ projects;

(2) in the Schedule,-
(i) against item 1(a),~
(a) in column (3),—

(A) for “>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall
be substituted, namely:—

*>250 ha mining lease area in respect of major mineral mining lease other than coal”;

(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “> 500 ha”
shall be substituted;

(b) in column (4),—-

(A) for “< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
substituted, namely:—

“All mining lease area in respect of minor mineral mining leases and < 250 ha mining lease area
in respect of major mineral mining lease other than coal”;
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(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters “< 500 ha”
shall be substituted;

(ii) against item 1(c),—
(a) in column (3),—

(A) in serial number (i), for the symbols, figures and letters “> 50 MW, the symbols,
figures and letters “=100 MW" shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted;
(b) in column (4),—

(A) in serial number (i), for the symbol, figures and letters “< 50 MW™, the symbol, figures
and letters “< 100 MW shall be substituted,;

(B) in serial number (ii),—
(T) the word, symbol and figures “and < 50,000 ha.” shall be omitted;

(II) in point (c) in the table, the word, symbol and figures “to < 50,000 shall be
omitted;

(¢) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:—

“(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(iii) against item 1(d),~

(a) in column (3), for the symbols, figures and letters “> 50 MW", the symbols, figures and letters
“>100 MW" shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW, the symbol, figures and letters
“< 100 MW shall be substituted;

(iv) against item 2(a),—

(a) in column (3), for the symbols and figure “>1”, the symbols and figures “> 2.5” shall be
substituted;

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5 shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b),—
(a) in column (3), the existing entries shall be omitted;

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be
substituted;

(¢) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the case may be, as per the extant
threshold for mining projects.”;

(vi) againstitem 7 (a),—

(a) in column (3), for the words “All projects”, the words “All new projects” shall be substituted;

foge-ag ¢ >
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(b) in column (4), the following shall be inserted, namely:—
“All expansions projects, including airstrips, which are for commercial use.”.
[F. No. 1A3-22/10/2022-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part I1, Section III,
sub-section (ii), vide, number S.0. 1533(E), dated the 14th September, 2006 and was last amended,
vide, the notification number S.O. 1807(E), dated the 12th April, 2022.
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